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[Shri M. K. Mohta]

corrupts and absolute power corrupts
absolutely. What is going to happen
after the passage of this measure is
that there will be a concentration of
power and monopoly in the hands of
the State. Something about which this
honourable House has been very pur-
turbed and worked up is this concen-
tration of economic power, and that
is going to be concentrated in the
hands of the State now. And the
State means the people rtunning the
Government, the bureaucratic machi-
nery and the party in power. That is
the reason for my tabling these amend-
ments which would have the effect of
democratising the banking institution
that has been taken over by the Gov-
ernment. The Government can retain
26 per cent of the shares but ought to
offer the remaining shares to the pub-
lic so that there will be a real share-
holders’ democracy and the parties con-
cerned, namely, the shareholders, the
depositors  and the employees who
would have become the shareholders in
the new set-up, would have an effec-
tive say in the day to day management
of the institution.

As regards amendment 34, a lot of
things have been stated regarding how
the nationalised banks would be operat-
ed by the Government. The emphasis
has been entirely on the credit policv.
The depositors have very understand-
ably a kind of fear, a kind of worry,
about what is going to happen to their
deposits. An assurance has been held
out on behalf of the spokesmen of the
ruling party that the depositors’ money
would be entirely safe in their hands
because the Government would be res-
ponsible for that money. Since the
emphasis is very much on the credit
policy—to such an extent that it has
been stated that credit worthiness would
not be the criterion for giving loans,
but some other criterion would be
there about which we really do not
know, it is very understandable that
the depositors would feel that the banks
mav not be run on business lines,
that ordinarv prudence may not be
taken into account while formulating
the policies and programmes of the
nationalised banks and that a stage
may come when the Government may
say, as they are saying in respect of
other public sector undertakings, that
this sector is also not being run for
profit but for some other social motive
about which we really do not know.
In such circumstances when the money
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| that would be dealt with is not the
Government money—it is not public
money in that sense—it is very neces-
sary that the depositors ought to be
assured in very clear terms that their
deposits would be guaranteed as regards
repayment in full by the Central Gov-
ernment,

—

REFERENCE TO FINDING OF
LIVE BOMBS IN BHUJ

DR. B. N. ANTANI (Gujarat) : Sir,
I have just received information from
Bhuj, Kutch, that on the 3rd of this
month, on Sunday last, a picnic party
of school children went to Tarkeshwari
Goddess where while playing, they came
across a live bomb which burst and there
was an explosion and there were tragic
deaths of four school children. On
enquiry it is noticed that there was not
only one bomb but there were four live
bombs and they are supposed to be be-
longing to Pakistan. T know that there
18 a military garrison stationed at
Tarkeshwari. These are all military
secrets and I do not want to mention
here but I certainly want the Minister
to make a statement here as to whe-
ther he is aware of this tragic incident
which has created such a great sensa-
tion in the whole of Kutch. I hope
a statement will be made,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You have mention-
ed. Let them collect the facts and then
they will come.

THE BANKING COMPANIES
(ACQUISITION AND TRANSFER OF
UNDERTAKINGS) BILL, 1969—
contd.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Dr. Mahavir. Mr.
Yadhav has already spoken at length.
So kindly be brief.

_:eromfﬂgra’it(f‘amﬁ) LD
H g3 q94 TE0 ANT | QHINT  gEmET
o 201 & 7@ 3W WAR ¢

“Provided that the Central Govern-
ment shall not effect amalgamation or
absorption of any of the new Indian

banks without the express sanction
of Parliament.”
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SHBRI P. GOVINDA MENON: I
shall take up these amendments in the
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order in which they appear. Amend-
ment No. 3 says:
“That at page 2, line 26, for the
words ‘The entire’ the words ‘Half
of the’ be substituted.”

Just to point out may I use the word
the absurdity of the amendment, I
will read the clause if amended:
“Half of the capital of each corres-
ponding new bank shall stand vested
in and allotted to the Central Gov-
ernment,”

I do not know where the other half will |

vest. I sece no sense in this amend-

ment.

Amendments Nos 28 and 29 read:

“On the commencement of this
Act, or as soon as the arrangements
are complete, all the banks as are
specified in the First Schedule shall
be amalgamated with the State Bank
of India.

The proviso reads, that it shall be
done only with the sanction of the Par-
liament. As you come to clause 13,
you will find that there is provision for
a scheme and if any amalgamation is
contemplated, it will have a place in the
scheme and the scheme will be presen-
ted to the Parliament for alteration,
amendment, etc. Therefore  these
amendments are not necessary.

Then regarding amendment No. 30 1
do not think Dr. Talwar is serious.

DR. (MRS) MANGLADEVI TAL-
WAR : I am quite serious.

SHRI P. GOVINDA MENON: If
you are serious, I will point out that if
you add (1A) without even a verb, it
will read ‘Any other bank whose depo-
sits exceed rupees crores during
any financial year’ what shall we do
with it? It is not properly drafted even.
That is why I thought she would not
be serious about it.

Regarding amendment No. 31, it is
a wéery interesting amendment which
reads :

“Provided that within three months
after the capital has so vested, the
Central Government shall retain not
less than twenty-six per cent of the
shares and offer the remaining to the
pub}ic at par in the following man-
ner;”

[ RAJYA SABHA ]
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The Member wants these banks to
be nationalised and three months later
to be denationalised by retaining only
26 per cent of the shares and give 74
per cent to others. It 1s not accept-
able. Apart from that there is no share-
holding in the proposed new banks.

Regarding amendment No. 32 it is
for having afl these 14 banks incor-
porated mto one corporation. That is
not the Government’s intention. Gov-
ernment do not think that it will con-
tribute to the better efficiency of these
banks if they are made into one corpo-
ration. It will be better if they are
left as different entities and that has
been stated from the very beginning.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Dr. Mahavir wants
them as separate entities, The two are

i contradictory.

SHRI P. GOVINDA MENON : Cer-
tain others want it as separate entities,
Another amendment is—and I am
surprised that it has been brought
forward—that all deposits in the corres-
ponding new banks shall be guaranteed
as regards their repayment in full by

the Central Government. There
are so many nationalised banks
already—the State Bank, the subsi-

diaries of the State Bank and even
the private Banks are there where depo-
sits are made and apart from the Depo-
sit Insurance Corporation which gives
a certain guarantee to small depositors,
no guarantee is given by anybody with
respect to the present banks.
3pP.M

1 am surprised why with respect to
these fourteen companies alone this kind
of demand should be made.

I think these are all the amendments
which have been moved. 1 hope they
will be withdrawn.

SHRI K. SUNDARAM: What has
the Minister got to say to this that
this Bill has gone beyond the purposes
or intentions for which it has been
brought in, that is, has gone even to
the ownership of the shares. The pur-
pose, it is said, is to only. . .

SHRI P. GOVINDA MENON:
The Bill is for all the purposes men-
tioned therein. Therefore the Bill
should be as it is.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Any reply to
amendments Nos, 35 and 33?

SHRI P. GOVINDA MENON: In
amendment No. 35 the suggestion is
the Government should take
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power under this law to take new
banks under a notification. That is a

delegation of legislative power which
will not be sanctioned by any law.

Amendment No. 33 is “Provided that
no advances, either secured or un-
secured, shall be granted to political
organisations and individuals for poli-
tical purposes.” Now I want to pont
out that there is absolutely no mean-
ing in the words “political individuals”,
Am I a political individual or not? Is
the person who has moved this amend-
ment a political individual or not?
And aie the thousands of millions of
people 1n this country who vote for one
political party or other, are they poli-
tical individuals or not? And to say
that even secured advances cannot be
given to them is something which I
cannot accept. ‘The Government have
introduced a Bill and passed it that
donations to political parties shall not
be given by companies. But even se-
cured advances should not be made to
persons who have got political leanings
or political beliefs, that is something
which we cannot accept.

SHR1 NIRANJAN VARMA : Sir, I
I&eg leave to withdraw my amendment
0. 3.

*Amendment No. 3 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

28. “That at page 2, for lines 19
and 20, the following be substituted,
namely :—

‘3(1) On the commencement of
this Act, or as soon as the ar-
rangements are complete, all the
banks as are specified in the First
Schedule shall be amalgamated
with the State Bank of India.” ”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:
29. “That at page 2, after line 20,
the following proviso be inserted, na-
mely :_

‘Provided that the Central Gov-
ernment shall not effect amalgama-
tion or absorption of any of the
new Indian banks without the
express sanction of Parliament.” ”

The motion was negatived.

*For text of amendment, vide col.
3196 supra.
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DR. (MRS.)) MANGLADEVI TAL-
WAR : I beg leave to withdraw my
amendment No. 30,

“Amendment No. 30 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:
31. “That at page 2, after line 27,
the following proviso be inserted,
namely :(—

“Provided that within three
months after the capital has so
vested, the Central Government
shall retain not less than twenty-
six per cent. of the shares and
offer the remaining to the pub-
lic at par in the following man-
ner .—

(a) shareholders, depositors
and employees of the existing
banks shall have first preference
in the allotment of such shares;

(b) no person or a body cor-
porate shall be allotted or per-
mitted to hold more than ten
per cent. of such shares’ ”

The motion was negatived.

SHRI M. V. BHADRAM (Andhra
Pradesh) : I beg leave to withdraw my
amendment No. 32.

*Amendment No. 32 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

33. “That at page 2, after line 36,
the following proviso be inserted,
namely :—

‘Provided that no advances,
either sect(xired or liuqseclured. shall
be ted to political organisa-
tionsgr:gd individrvles for political
purposes.” ”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:
34, “That at page 2, after line 42,
the following be inserted, name-
ly i—
“(7) All deposits in the corres-
ponding new banks shall be gua-

ranteed as regards their repay-
ments in full by the Central Gov-

ernment.” ”
The motion was negatived,
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

35. “That at page 2, after line 42,
the .following be inserted namely :(—

‘() The Central Government
may take over any other bank
not mentioned in the First Sche-
-dule by issuing a notification in
the Official Gazette.””

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4—Undentaking of existing

banks to vest in corresponding new
banks

DR. BHAI MAHAVIR:

move :

36. “That at page 3, after line 3,
the following proviso be inserted,
namely (—

‘Provided that the Central Gov-
ernment shall constitute a Central
Board of Banking which shall con-
trol, direct and co-ordinate the
management and operations of
the new banks.”

Mr. Vice-Chairman, the Central
Board of Banking envisaged in this
amendment would be an independent
monetary authority which would not
be under the direct day to day control
of the Government. The tidea sug-
gested here is that the authority should
be exercised apart from political consi-
derations. Just a couple of minutes
back the hon. Law Minister was won-
dering what a political individual is,
but in that clause also it was not the
individual who was important but the
political purpose and political organi-
sation, and 1 think there is no confu-
sion about what a political organisa-
tion is and what a political purpose
can be. Here the danger is that the
Government takes over. After all, we
may have, we may, I do not say we
do, but we may have full faith in a
particular set of leaders of Govern-
ment at any time. The law, however,
will mot be restricted to the adminis-
tration of that particular group only. |
Groups will come and groups will go. |
Governments will change. Parties will

Sir, 1
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change, but the law should be such
which cannot be normally misused by
the people in power for narrow parti-
san ends. For this purpose there
should be a monetary authority which
would be able to co-ordinate the func-
tioning of these banks. Previously I
suggested an amendment about the
bank units being kept separate, and
here I am suggesting that there should
be a Central Board of Banking. I would
like to submit that there is no con-
tradiction between the two be-
cause, for the implementation of cer-
tain broad policies if the banks are
kept independent, even then the
Central Board would basically func-
tion in a general way looking to the
interests of the economy and seeing
whether more credit facilities are de-
sirable in the interests of expansion,
full employment, stability of prices,
saving the country from the dangers
of inflation, and all that, and just as it
is in other countries here we have our
Reserve Bank of India. Unfortunate~
ly, it is not an independent monetary
authority as it should be. Then there
is this danger. Just as the Reserve
Bank goes on looking helplessly when
the prices go on rising, when there are
dangers to the authority of the Gov-
ernment being used for purposes other
than those based on independent mone-
tary or credit considerations where such
a policy would not be proper, would
not be healthy in the interests of the
economy, even then the Reserve Bank
does not have the authority to advise
or bring round the Government to the
proper path. Here, for the commer-
cial banks which are being taken over,
if under their control and guidance
also, if the Boards of Directors or the
Custodians or the people who are ap-
pointed to run the banks, if they
are only to follow the direction or the
dictates of the Secretary of the Finance
Ministry, then there is the danger that
this powerful instrument of our eco-
nomy also may be utilised not for the
broad national interests but for narrow
interests on certain political considera-
tions. Therefore my suggestion or my
amendment is that there should be a
Central Board of Banking. The implica-
tion is that it should be independent, It
should be free of political pressures of
all Such is the present consti-
tutlon, and if the amendment is ac-
cepted, the interests of the nation’s
economy would be served in a manner
which otherwise may be jeopardised be-
cause of political considerations.

The question was proposed.
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SHRI P. GOVINDA MENON : Mr.
Vice-Chairman, Sir, there is already
the Banking Regulations Act which I
should point out is applicable to these
fourteen newly constituted banks and
the provisions of the Banking Regula-
tions Act are administered by a central
body of banking for which we have
given the name, the Reserve Bank of
India. Now the hon. Member thinks
that there should be another body for
these fourteen banks alone. I do not
agree. If the Reserve Bank of India
1s not sufficient and some other central
body to direct banking 1n this country
15 necessary that would be necessary
not only for these fourteen banks but
for all the banks in the country. I
therefore do not accept the amendment.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

36. “That at page 3, after line 3,
the following proviso be inserted,
namely :(—

‘Provided that the Central Gov-
ernment shall constitute a Central
Board of Banking which shall con-
trol, direct and co-ordinate the
management and operations of the
new banks.’

3222

The mounon was adopred

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

“That clause 4 stand part of the
Bill.”

The motion was adopted.,
Clause 4 was added to the Bill.

Clause 5—General effect of vesting

SHRI REWATI KANT SINHA : Sir,
I beg to move :(—

37. “That at page 3, after line 50,
the following proviso be inserted na-
mely —

‘Provided that all the credit ad-
vances committed by the existing
banks shall be thoroughly scrutini-
zed by the corresponding new banks
and recalled if not found in conso-
nance with new policies and priori-
ties.”

SHRI BALACHANDRA MENON:
Sir, 1T beg to move :

38. “That at page 4, lines 8 to 14
be deleted.”

The question was proposed.
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SHRI P. GOVINDA MENON : Ma-
dam, I do not accept either of these
amendments. Amendment No. 37 con-

[ RAJYA SABHA ]
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sists of two parts. It says that the exist-
ing advances should be scrutinised. If the
hon. Member would refer to page 18 of
the Bill, sub-clause (d), it will be seen
that the amount of advances already
made will be scrutinised for the purpose
of evaluation. The second part of it
is that there should be recall. That is
too much of a detail to find a place
in a legislation by Parliament.

Regarding the next amendment, No.
38, hon. Members would realise that in
one or two foreign countries—I think
there is only one—branches of nationa-
lised banks are not allowed to function.
We are not responsible for it. I think
Malaysia is one of those countries.
Since all these fourteen banks are na-
tionalised and since some of them have
got branches in that country our na-
tionalised banks cannot carry on their
business there. And all that has been
stated is that if the existing banks so
desire they can carry on that business in
those countries only where nationalised
banks are not allowed to have branches.
Now the operation of our banks in
foreign countries will be of help to us
in foreign exchange matters. Therefore
I oppose amendment No. 38 also.

THE DEPUTY CHAIRMAN: The

question is:

37. “That at page 3, after line 50,
the following proviso be inserted na-
mely :—

‘Provided that all the credit ad-
vances committed by the existing
banks shall be thorougly scrutiniz-
ed by the corresponding new banks
and recalled if not found in con-
sonance with new policies and
priorities,” ”

The motion was negatived.
THE DEPUTY CHAIRMAN: The
question s :

38. “That at page 4, lines 8 to
14 be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
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Clause 6—Payment of compensation

SHRI REWATI KANT SINHA:
Madam, 1 move:

39. “That at page 4, line 16, the
words ‘and determination’ be deleted.”

40. “That at page 4, for lines 17
to 23, the following be substituted,
namely :—

‘6(1y The Central Government
shall give compensation to each
shareholder of the existing bank an
amount equal to the face value of
the shares held by him in the
bank." ”

41. “That at page 4, line 24, for
the words ‘where no such agreement
can be reached’ the words ‘where there
is any dispute regarding the shares
held by any individual or institution
and their valuation’ be substituted.”

43, “That at page 4, lines 29
33 be deleted.”

45. “That at page 4, line 38, for
the word ‘ten’ the word ‘fifteen’ be
substituted.”

47. “That at page 4, lines 39-40,
for the words ‘four and a half’ the
word ‘two’ be substituted.”

DR. BHAI MAHAVIR : Madam, I
move :

44. “That at page 4, for lines 34
to 40, the following be substituted,
namely :(—

‘(3) The amount of compensa-
tion determined in accordance
with the foregoing provisions shall
be paid to each existing bank—

(2) in cash; or

(b) fifty per cent. in cash and
the balance in promissory notes
or stock certificates of the

Central Government issued and

repayable at par, and maturing

at the end of five years from
the date on which compensation
is paid, and carrying interest at
the rate of six per cent. per an-
num, free of Union income-tax.’”

48. “That at page 4, lines 39-40,
for the words ‘four and a half per
cent’ the words ‘seven per cent’ be
substituted.”

SHRI DAHYABHAI V. PATEL:
Madam, I move :
49. “That at page 4,—

(#) in lines 39-40 for the words
‘four and a half per cent’ the words

to
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‘six per cent’ be substituted.

(ii) in lines 44-45, for the words
‘five and a half per cent’ the words
‘six and a half per cent’ be subs-
tituted.

The questions were proposed.

DR. BHAI MAHAVIR : Madam, the
amendment that I have suggested relates
to the amount of compensation which
is to be paid to the banks. Here the
Bill says :(—

..... in promissory notes or
stock certificates of the Central Gov-
ernment, issued and repayable at par,
and maturing at the end of ten years
from the date on which the compen-
sation is paid and carrying interest at
the rate of four and a half per cent.
per annum.”

The situation is this. The Govern-
ment is taking a very drastic step and
is taking over the assets and deposits of
these tourteen major banks in the
country. At the same time, people are
sought to be assured that their money
would be safe, that it would not be
misused, that it would not be squander-
ed on, say, wrong types of schemes, and,
therefore, the people need not get wor-
ried or get nervous about the security
of their principal and interest thereon.
If that is the spirit in which the Gov-
ernment is bringing forward this Bill be-
fore the nation at large, it would be
desirable that the people are paid a bet-
ter interest. People who have been
getting regular returns from their hold-
ings and shares in these banks should
be considered from this angle, that the
Government is neither miserly, nor is
the Government on the brink of liqui-
dation. It should give a return which
is in consonance with the present rate
of interest. I suggest that 43 per cent
is not the rate of interest which is a
fair rate of interest at this time.
Government want to give compensa-
tion ecither in the form of cash or a
certain portion in cash and a certain
portion in bonds. Certainly payment of
all that in cash may not be easy. When
one realises this, one can only suggest
an alternative. That alternative is that
if there are people who hold assets in
the form of bank shares, they should
sell them and they could get a return
more than what they had originally paid
for the shares. They could get more
today. But when the Government is
taking it over, the Government is re-
paying them at par, but it should ma-
ture at the end of five years. They
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should not be asked to wait for ten
years before they could claim repay-
ment of these assets. That is not fair.
A period of five years is long enough.
I think it is not reasonable for the Gov-
ernment to insist on ten years and they
should not insist on giving only 4} per
cent. Therefore, it has been suggested in
my amendment that it should carry six
per cent interest and the period for re-
payment should be reduced to five
years.

Similarly, in my amendment No. 48
there may appear to be a little discre-
pancy. In my first amendment 1 have
said ‘six per cent interest and in this
amendment 1 have suggested seven per
cent. The Government may give con-
sideration to either six per cent or seven
per cent interest. That would be some-
thing nearer the normal rate of re-
turn on their deposits or on the money
which people invest in the various un-
dertakings. 1 suppose the purpose of
the Government is not to make the
investing public nervous or make them
afraid of putting their money anywhere.
‘When that is the spirit behind this, a
more reasonable attitude in the matter
of compensation would be in the fitness
of things and I would urge the Govern-
ment to accept my amendments.

THE DEPUTY CHAIRMAN: Be-
fore I call Mr. Patel, I have overlooked
amendments Nos. 50 and 51 in the name
of Mr. Mohta. You may move them
now.

Clause 6—Payment of compensation.

SHRI M. K. MOHTA : Madam, I
move :

50. “That at page 5,—

(i) in line 29, for the words ‘five
thousand rupees’ the words ‘ten
thousand rupees’ be substituted;

(ii) in line 32, for the words ‘five
thousand rupees’ the words ‘ten
thousand rupees’ be substituted.”

51. “That at page 5, after line 52,
the following be inserted, namely :—

‘(10) Notwithstanding anything
contained in this section an exist-
ing banking company may carry on
any business other than banking
business provided the majority of
the shareholders consent to the
same.””

The questions were proposed,
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SHRI DAHYABHAI V. PATEL:
Madam, I do not think that the measure
that has been moved by the Law Minis-
ter is in any way expropriatary or it
seeks to deprive people of the benefits
they have and in that sense what I am
asking is only fair compensation, a
fair rate of interest that un investor
would get today. Perhaps he will get
more. If the shares remained in his
name as they are today, he would get
appreciation, he would get a higher rate
of interest. Most of these fourteen
banks are paying a much higher rate of
interest and, therefore, my request that
six per cent interest be paid instead of
the suggested 44 per cent is, I think,
reasonable and fair. [ would, therefore,
appeal to the Government to accept
this amendment. If they want to ex-
propriate the shares, that is another
thing. If they want to reduce the value
by half, that is another matter. That
is not the intention and that is not said
anywhere in the Bill. The intention is
to pay a fair compensation and it must
be fair. I, therefore, appeal that the
higher rate of interest must be paid.

SHRI M. K. MOHTA : I have three
amendments in my name. On amend-
ment No. 49, our leader, Shri Dahya-
bhai, has already clarified the position.
Since it is not the intention of the Gov-
ernment to go in for expropriation, it
is only fair that a fair compensation
is paid to the shareholders of these
banks. They are getting today a return
of as much as ten per cent, Why is it
that the Government offers them bonds
repayable after ten years and partly
bonds repayable after thirty years which
carry an interest of 44 and 5%
per cent only? it because the
Government fears that if an option
was given to these people, they
would not subscribe to these bonds?
If that is the fear of the Government,
I submit that it is not proper for
the Government to really force them to
subscribe to these bonds. They are
forced to accept compensation which is
due to them in the shape of bonds ra-
ther than in the shape of cash. If
the interest rate is raised a little, at
least it will decrease the loss of the
present shareholders of the banks, be-
cause in the market those people may
be in a position to earn a much higher
rate of interest, if they invest their
money of their own free will.

Is

Now, I come to my amendment No.
50. According to the provision of
clause 6, if thé compensation payable is
up to Rs. 5,000/- the Government is
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pleased to provide for the compensation
to be paid in cash What I would sub-
mit 1s that the sum of Rs. 5,000 is a
very small amount Actually there
will be thousands of people who have
invested therr life’s savings 1n  the
shares of banks and if they could get
cash only to the extent of Rs. 5,000,
it would be a great inconvenience for
them. So, my amendment says that
ap to Rs 10,000 the amount may be
pad 1n cash instead of in bonds.

My next amendment 1s No. 51 which
deals with the existing banking compa-
nes. Now, on the basis of the provi-
sions of this Bil the banking business
of these compahtes would be taken over
by the Government from the corres-
ponding banks. The question 1s whe-
ther the ewisting companies would be
allowed to do any other business, as any
other joint stock company engaged in
mercantile and business activities. Since
1t 1s not clear according to the provisions
in the Bl I have suggested that not-
withstanding anything contained n this
section an existing banking company
may carry on any business, because
after all the shareholders of these com-
panies would be the best judges of
what those compames should do after
their banking business 1s taken away
from them As long as the <harehol-
ders want to carry on any business, of
course, within the four corners of the
law of the land, they should be allow-
ed to do so

SHRI K SUNDARAM -+ Madam,
these bonds are being forced on the
shareholders, and 1t 1s said that they
will be paid 434 per cent for a ten-
year bond and 53 per cent for a thurty-
year bond On deposits for five years,
SIX Yyears or seven years, the
banks are paying anything from
5% to 74 per cent That 1s what
the banks are paying themselves.
But when the monev 1s pad to
the Government 1n the form of bonds,
they get only 44 or 5% per cent. There
are thousands of crores of bonds that
have already been 1ssued. These bonds
which are 1n the market are being sold
at a discount of as much as 10 per
cent already With these another three
thousand crores of bonds going to
market, they will bring down the rate,
the discount may go up by as much as
15 or 20 per cent Though it 1s said
it is transferable, if any sharecholders
want to transfer these bonds, they will
get 20 per cent less money. So the
shareholders stand to lose much more.
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Another pomnt. The biggest share-
holders of these banks, 1t was said
yesterday, were the LIC and the UTI
who own 27 to 30 per cent of the hold-
ings These two institutions will lose
very hewvily 1t they get these bonds
and then they try to transfer them to
somebody else, there agamm 1t 1s the
shareholders of the LI C and the UTI
who are gomng to lose ultimately.
Therefore, I suggest that a mummum of
6 per cent or 6% per cent must be
paid
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THE DEPUTY CHAIRMAN: You
must spcak on the amendment; you
should not talk irrelevant things.

SHRI BANKA BEHARY DAS : Ma-
dam, I am in favour of giving com-
pensation on the basis of the share
value. I will prefer the share value, or
if the Government wants, the market
value of the share on the day when the
banks were nationalised. I want to draw
the attention of the Minister that
if the Bill is accepted as it is, the con-
sequences will be that not only we
will be paying on the basis of the as-
sets, which will be disproportionate to
the paid-up capital, but it will lead to
more of litigation, and you will be
spending much more on the Tribunal
because in this House we have discus-
sed so many times about Jessop and
Company and others in which the Tri-
bunals have sat for three or four years
and’ you have spent money on them
much more than what even the compa-
nies would have been getting. That is
why my contention is that if you look
into that, into the position of these 14
banks which have been nationalised, you
will find that not a single bank has a
paid-up capital of more than Rs. 4
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crores, and it ranges from Rs. 2 crofes
to Rs. 4 crores, and the total will be
about Rs. 24 or Rs. 25 crores. Also,
in the aims and objects it has been men-
tioned that it will be Rs. 75 crores,
which has already been decided upon,
as I said yesterday. And I quoted from
the Commerce Weekly also and I was
reading this Commerce magazine and
I found that their basis is much more
than what the Government of India
has contemplated. If you take into
account the share, the reserve fund and
all the other assets, it is definitely going
to be above Rs. 150 crores. At least
that paper has convinced me about it.
Ultimately, you will find in the Budpget
that they might be providing much more
money than this though they are giv-
ing us an assurance that it will be
about Rs. 75 crores. Moreover, it will
lead to litigation, as I said earlier.

To avoid all those things, it is always
better that we go on the basis of shares.

Secondly, I want to plead with the
Government of India that these assets
which are created in any banking ins-
titution do not have any relation to the
paid-up capital. The deposits are uti-
lised in business out of which the pro-
fit accrues to the company and out of
the profit, reserves are created, and
also the assets are created. If you pay
compensation on the basis of the assets
created out of the depositors’ money,
it will go to the shareholders actually
and it will never go to the depositors.
That is why 1 am requesting the Gov-
ernment that instead of going into all
those complications and intricacies of
these calculations, it will always be
better if they go by the face value of
thc shares.

SHRI P. GOVINDA MENON:
There has been more than one view
expressed here regarding compensation.
Mr. Rajnarain does not want any com-
pensation to be paid. Now, this is not
taking over the banking concerns from
a few capitalists or businessmen. I have
not got the number of shares held in
the different banks. But such informa-
tion as I have with me shows that there
are thousands of shareholders in each
one of these nationalised banks. For
example, in the Central Bank of Tndia,
I am told that the number of share-
holders is 27,379.

The question is whether these share-
holders distributed in the various parts
of the country should go without any
compensation.
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Now, the other view is that it is
the share value which has to be paid.
I shall speak about it when I come to
the Second Schedule and explain the
scheme which we have evolved in the
matter of payment of compensation.

Then there was objection to the rate
of interest which has been provided.
The 44 per cent for 10-year bonds and

54 per cent for 30-year bonds were
considered to be too low by certaiq
Mempers. I am glad that Dr. Bhai

Mahavir conceded that when nationali-
sation takes place, cash value cannot
be paid because it will not be possible
for the Government to do so. Then
why is it that we provide 41 per cent
interest for 10-vear bonds or promissory
notes or sccurities and 5% per cent in-
terest for 30-year bonds? It is be-
cause these are the borrowing rates for
these kinds of bonds which prevail to-
day. Therefore, instead of paying cash,
it is as if we take cash from those per-
sons entitled to compensation and pay
them bonds at the rates which now pre-
vail in the market.

I humbly submit, Madam, that the
provisions made regatding this matter is
fair both to the shareholders and to the
existing companies and is not harmful,
according to me, to the Government. I
therefore oppose this amendment.

THE DEPUTY CHAIRMAN : The
question is:

39. “That at page 4, line 16, the
words ‘and determination’ be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

40. "That at page 4, for lines 17
to 33, the following be substituted na-
mely :—

*6(1) The Central Government
shall give compensation to each
shareholder of the existing bank an
amount equal to the face value of
the shares held by him in the
bank.””

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:

41. “That at page 4, line 24, for
the words ‘where no such agreement
can be reached’ the words ‘where
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there is any dispute regarding the
shares held by any individual or ims-
titution and their valuation’ be subs-
tituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

43. “That at page 4, lines 29 to 33
be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

45. “That at page 4, line 38, for
the words ‘ten’ the word ‘fifteen’ be
substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

47. “That at page 4, lines 3940,
for the words ‘four and a half’ the
word ‘two’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

44, “That at page 4, for lines 34
to 40, the following be substituted,
namely :—

‘(3) The amount of compensa-
tion determined in accordance with
the foregoing provisions shall be
paid to each existing bank—

(a) in cash; or

(b) fifty per cent. in cash and
the balance in promissory notes
or stock certificates of the Cen-
tral Government issued and re-
payable at par, and maturing at
the end of five years from the
date on which compensation is
paid, and carrying interest at the
rate of six per cent per annum,
free of Union income-tax.” "

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

48. “That at page 4, lines 3940,
for the words ‘four and a half per
cent’ the words ‘seven per cent’ be
substituted.”

The motion was negatived,
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THE DEPUTY CHAIRMAN : The
question is :
49, “That at page 4,—
() in lines 3940, for the words
‘four and a half per cent’ the words
‘six per cent’ be substituted.
(¢i) in lines 44-45, for the words
‘five and a half per cent' the

words ‘six and a half per cent’ be
substituted.”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is :
50. “That at page 5,—
(i) in line 29, for the words

‘five thousand rupees’ the words
‘ten thousand rupees’ be substitut-
ed.

(ii) in line 32, for the words ‘five
thousand rupees’ the words ‘ten
thousand rupees’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:

51. “That at page 5, after line 52,

the following be inserted, namely :—

‘(1) Notwithstanding  anything
contained in this section an exist-
ing banking company may carry
on any business other than bank-
ing business provided the majority
of the shareholders consent to the
same.””

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

“That clause 6 stand part of the

Bill."

The motion was adopted.

Clause 6 was added to the Bill.
Clause 7—Constitution of the Tribunal

SHRI DAHYABHAI V. PATEL:
Madam, I move :

52. “That at page 6, line 1, after
the words ‘The Central Government’
the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

53. “That at page 6, line 7, after
the words ‘the Central Government’
the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

1
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54. “That at page 6, line 11, after
the words ‘the Central Government’
the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

3238

SHRI K. P. SUBRAMANIA ME-
NON : Madam, I move:

55. “That at page 6, after line 9,
the following proviso be inserted, na-
mely :—

‘Provided that the persons so
appointed to be the Chairman and
members shall have no interest di-
rectly or indirectly in any banking
company or such financial or cre-
dit institutions run under the aegis
of the banking companies.’ ”

The questions were proposed,

SHRI DAHYABHAI V. PATEL:

Madam, the three amendments that
I have moved are very simple. In fact,
Government, I think, has adopted this
phraseology on other occasions, per-
haps in this Bill or earlier. But I do
not know where it would inspire great-
er confidence in financial institutions
when Government does not completely
reorganise and make this institution a
wing of the Government. The Reserve
Bank’s separate entity is recognised and
has been preserved so far by the Gov-
ernment of India. We have not come to
the stage when the Reserve Bank of
India also has been nationalised or has
become a part of the Government, It
functions purely as a financial institution.
Of course, Government has control
over it, Government’s interest is there.
But so far the Government of India has
preserved the institation. Tts meaning,
its management, is in the hands of people
eminently qualified to handle financial
matters. And I think it would be in
the interest of the country that this
practice continues and hope that the
Government will take into account these
small amendments and consult the Re-
serve Bank on all important policy mat-
ters in this connection. This would be
the effect of my amendments.

SHRI K. SUNDARAM : As I said
earlier, the tendency seems to be vest-
ing more and more powers, even in re-
gard to the day-to-day administration
of these banks, with the Government.
The experience of the State Bank which
is managed by the Government is there.
And we know that on several occasions
directions have been given only orally.
Written directions were refused. As a
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consequence of that quite a lot of
troublc was there in the management of
the State Bank. Similar things can
happen in the administration of these
nationalised banks also. Even in the
case of appointment of the Tribunal
they do not want to consult the Reserve
Bank which is an experienced bank that
is functioning already. They can ap-
point an appropriate, proper person to
give justice to the applicant or the dis-
putes that arise out of this. The same
is the case with the appointment of the
Chairman and also vacancies arising in
the office of the Chairman of such tri-
bunais. In all these matters it is abso-
lutely necessary that they should con-
sult the Reserve Bank before making
such appointments. I see so reason why
the Law Minister should not accept this
amendment.

SHRI K. P. SUBRAMANIA ME-
NON : The present clause in the Bill
provides that the present Chairman will
continue as the Custodian of this new
bank till such time as the Government
of India decides. The practical effect of
this will be that the same Jains, Tatas,
Birlas or their henchmen will be in
control of the funds as heretofore and
will be using the funds in the same
manner as they have been using it for
speculative purposes, for blackmarketing,
for helping monopoly. This is a very
harmful provision and I say that the
Government should, as soon as they
take over the business, dismiss these
fellows and appoint new Custodians.

My amendment also provides that the
new Custodians to be appointed should
be men of integrity who do not have
any connections with either of these
monopoly growths or financial institu-
tions which are connected with them and
that they should be people who, in my
opinion, are committed to policies which
are helpful to run the banking in-
dustry in the national interest and not
in the narrow interest of a few capita-

lists and monopolists. I think the
Government  would  accept this
amendment, they should do away

with the present Chairman who are
now acting as Custodians and ap-
point people who are publicly commit-
ted to policies which are helpful to the
common man. Such people should be
appointed as Custodians because once
& policy is decided it is the personnel
who administer that policy which mat-
ter. If you put wrong people to ad-
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minister, even a correct policy will not
be properly administered.

SHRI P. GOVINDA MENON: I
think Mr. Subramania Menon has not
realised that we are speaking on
clause 7 which purports to bring into
existence a Tribunal for settling the
compensation payable, and not the
Custodians of the new banks. In that
clause we say that the Tribunal shall
consist of three persons, one of whom
should be a Supreme Court Judge
or a High Court Judge and the other
should be a Chartered Accountant,
and the third should be a person with
banking experience. I thought at least
this clause would go without amend-
ments. But my friend, Mr. Dahya-
bhai Patel, seems to have developed a
very great fascination towards the Re-
serve Bank of India which is another
public sector undertaking and thinks
that even when we appoint a Supreme
Court Judge to be the Chairman of
the Tribunal we should consult the Re-
serve Bank of India. I do not think
that it is necessary. Therefore, I do
not accept the amendments.

THE DEPUTY CHAIRMAN: The
question 1S :

52. “That at page’ 6, line 1, after
the words ‘The Central Government’
the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

53. “That at page 6, line 7, after

the words ‘the Central Government’

the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question 18

54. “That at page 6, line 11, after
the words ‘the Central Government’
the words ‘after consultation with the
Reserve Bank of India’ be inserted.”

The motion was. negatived.

THE DEPUTY CHAIRMAN: The

question is:

55. “That at page 6, after line
9, the following proviso be inserted,
namely :—

‘Provided that the persons so
appointed to be the Chairman aand
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members shall have no interest di- |
rectly or indirectly in any banking
company or such financial or cre-
dit institutions run under the aegis
of the banking companies.’ ”

The motion was negatived,

THE DEPUTY CHAIRMAN : The
Juestion is: 1

*That Clause 7 stand part of the
BilL.”

The motion was adopted.

Clause 7 was added to the Bill,
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Clause 10—Head Office and branches

SHRI REWATI KANT SINHA:
Madam, I move:

56. “That at page 6, after line 43,
the following be inserted, name-
ly :—

‘(14) Every corresponding new
bank shall maintain as its branch-
es all branches of the existing
bank which were in existence imme-
diately before the 19th July, 1969,
and no such branch may be closed
without the previous approval of
the Central Government.

(IB) Every corresponding new
bank may establish branches at
any place in or outside India in
addition to the branches referred
to in sub-section (2).

(IC) Notwithstanding anything
contained in sub-section (3) every
corresponding new bank shall esta-
blish not less than fifty branches,
out of which about twenty-five
branches shall be in rural areas,
per annum for a period of five
years or such extended period as
the Central Government may spe-
cify in this behalf. The places
where such additional branches are
to be established shall be determin-
ed in accordance with any such
programme as may be drawn up
by the Central Government in
consultation with the Reserve Bank
and the Planning Commission
from time to time and no such
branch shall be closed without the
previous approval of the Govern-

[8 AUG. 1969 ]

ment.” ”

{The amendment also stood in the names

of Sarvshri Rajnarain, G. Barbora, R. N.

Jha, Godey Murahari, B. N. Mandal and
Balkrishna Gupta)
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SHRI CHITTA BASU: Madam, 1
move :

57. “That at page 7, for lines 4
to 14, the following be substituted na-
mely :(—

3) The Central Government
shall appoint such persons as cus-
todians who have not been a
Chairman or a Director of any
corresponding existing bank, on
such emoluments as may be fixed
by the Government within one

month of the commencement of
this Act:

Provided that until the afore-
said appointment is made, the
Chairman of the existing banks
holding oftice as such immediate-
ly before the commencement of
this Act, shall be the custodians of
the corresponding new banks and
they shall be associated by an offi-
cer of the Reserve Bank of
lndia as a joint custodian.” ”

(The amendment aiso stood in the name
of Shri Pranab Kumar Mokherjee).

SHRI K. P, SUBRAMANIA
MENON : Madam, I move :

58. “That at page 7, for lines 4
to 14, the following be substituted,
namely :—

‘(3) The Custodians to be so
appointed shall be persons who
are economic or financial experts
and who are publicly committed to
antt-monopolistic  ‘and  anti-oli-
garchic policies and who are not

ﬁr;anciz}l or otherwise connected
with big business.” *

(The amendment also stood in the names
of Sgrvshri M, R, Venkataraman, G.
Gopinathan Nair, Kesavan (Thazava).

SHRI GANESHI LAL CHAU-
DHARY : Madam, I move :

59. “That at page 7, lines 6 to
8, for the words ‘the same emo-
luments as he was receiving imme-
diately before such commencement’
the words ‘the same emoluments or
rupees two thousand whichever is
less’ be substituted.”

SHRI DAHYABHAI V., PATEL :
Madam, I move ;
61. “That at

16 be deleted.”
(The amendment also stood in the names
of Sarvshri M. K, Mohta, K. Sundaram,
Lokanath Misra, Devi Singh and Ram

Singh.)
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page 7, lines 15 and
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DR. BHAI MAHAVIR: Madam, 1
move :

62. “That at page 7, after line 16,
the following proviso be inserted,
namely (—

‘Provided that no custodian shall
be removed from his office unless
he has acted to the detriment of
the interest of the bank. ”

(The amendment also stood in the name
of Shri J. P. Yadav.)

The questions were proposed.
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SHRI CHITTA BASU: Madam, my
amendment relates to sub-clause (3) of
clanse 10. In this sub-clause provi-
sion has been made for the appoint-
ment of Custodians. Without discus-
sing it in detail, I would simply like
to point out that my amendment
provides for not appointing a person
as Custodian who has been or 1s, a
Chairman or a director of the existing
bank, because 1 feel that if a public
sector undertaking is to be run in the
interest of the people, for which this
particular legislation has been brought
forward, only those persons should be
allowed to head the organisation and run
the organisation who are publicly com-
mitted to the philosophy of public sector.
Therefore, if these directors or Chair-
men of the existing banks are allow-
ed to become the Custodians, that pur-
pose will not be served. This is my
first point.

My second point is that if it is
necessary for appointing Custodians
merely as a stop-gap arrangement, then
also these Custodians should not be
allowed to work alone. They should
not be given the entire responsibility.
In order that they cannot manipulate,
in order that they cannot cause harm
to the public sector bank, an officer
from the Reserve Bank of India should
also be appointed as Co-Custodian or
Joint-Custodian so that any mischief
which might be done by the Custodian
can be prevented.

The third point is that in this Bill
it has been provided that the emolu-

AN
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ments of the Custodians would be as
they are getting today. My amendment
is that it should not be so. The
emoluments that they should be allow-
ed should also be determined by the
Government. These are the three
pomnts of my amendment.

SHRI K. P. SUBRAMANIA ME-
NON : Madam, in addition to my earlier
argument which related to this amend-
ment, I would suggest that people who
are appointed as Custodians of these
banks should be against monoplists.
They should not be creatures of the
monopolists and the oligarchy in
this country. Experience has shown
that in many public sector under-
takings, especially  the financial
institutions, the people who are put in
charge of these institutions become the
instruments, the engines by which these
big monopolists enrich themselves
Therefore, T would suggest that in
running these banks the Government
should see to it that such creatures of
monopolists and the oligarchs do not
have a chance to continue to manipu-
late the funds of the banks in order to
enrich the monopolists and the oli-
garchs.
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SHRI DAHYABHAI V. PATEL:
Madam, the amendment that I am mov-
ing 1s very simple. The Law Minister
is generally careful in some matters.
But I do not know why he has allow-
ed this repetition. 1 would like the
Law Minmster to delete sub-clause (4)
which says “The Custodian shall hold
office during the pleasure of the Cen-
tral Government.” I thought it was
mentioned 1n the earlier clause. If you
read the earlier sub-clause, you will see :

“Provided that the Central Govern-
ment may, if the Chairman of an
existing bank declines to become or to
continue to function as, a custodian
of a corresponding new bank, or if
it is of opimion that it is necessary
so to do, appoint any other person
as the Custodian of a corresponding
new bank and the Custodian so ap-
pointed shall receive such emoluments
as the Central Government may
specify 1 this behalf.”

I thought it is included in the previous
sub-clause. So it is utterly redundant
and this 1s an extra clause put in here.
Therefore, 1 move this amendment
that this be deleted.

DR. BHAT MAHAVIR: Madam,
the amendment that I have suggested
is regarding the removal of the Custo-
dian :

“Provided that no custodian shalil
be removed from his office unless
he hag acted to the detriment of the
interest of the bank.”

In this connection, I would like the
hon. Law Mimster to indicate if this
provision for appointment and contl-
nuance of the Custodian is meant only
as an interim measure and ultimately
the board of directors is to take over.
If for a smooth change-over from the
interim measure to a permanent arrange-
ment this clause is there, then I
will not press my amendment. But in
case this is meant to be kept, I would
like to suggest that such arbitrary and
unlimited powers being taken by the
Government for the removal of the
Custodian is not desirable.  There
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should be a qualifying clause that he
would be removed only if he has acted
in any manner to the detriment of the
interests of the bank. ‘Therefore, if
this is an interim measure, I would not
press my amendment—I would like a
clarification on that—but if that is not
so, then I would urge that my amend-
ment may be accepted.

SHRI P. GOVINDA MENON:
Madam, Custodian itself is an interim
arrangement, As soon as the banks were
taken over, so that there might be no
dislocation, the existing Chairmen were
made Custodians. If you go down
to clause 13, you will see that a scheme
15 going to be made and placed be-
fore Parliament for constituting the
board of directors, etc. So this is
an interim measure and being an in-
terim measure, all that has been stated
with respect to the salaries, qualifica-
tions, etc., of the Custodians may kind-
ly be withdrawn.

Regarding Mr. Dahyabhai Patel’s
accusation that sub-clause (4) is redun-
dant, T would submit that it is not
so. The earlier clause is to provide
that the existing Chairman may become
Custodians. Now it may be that a
Chairman may refuse to become the
Custodian. Then power is given to the
Central Government to appoint some-
body else as Custodian, and even an
existing Chairman may be removed by
the Government and not appointed as
Custodian. Then comes sub-clause (4).
This is a general clause that Govern-
ment will have the power to remove
any Custodian if the need arises. So
Dr. Mahavir does not press his amend-
ment because this is an interim mea-
sure. Clause 10(2) specifies the per-
sons who are appointed custodians and
Clause 10(4) says that they shall hold
office during the pleasure of the Gov-
ernment. Regarding the salaries it
would be too much to say that on one
fine morning you should reduce the
salaries of persons who have been run-
ning these banks for some time., Re-
garding Mr. Subramania  Menon’s
amendment also I would say that the
question of the appointment of custo-
dians does not arise because it is a
transitory measure. Thev are already
there. When the scheme comes up
for discussion I would earnestly re-
quest honourable Members of the
House to give the benefit of their views
regarding the prover wav in which
these barks should be managed be-
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cause that will be the content of the
scheme., In the circumstances I would
request that all these amendments to
Clause 10 may kindly be withdrawn.

THE DEPUTY CHAIRMAN : What
do you say Mr. Sinha? Are you press-
ing it?
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SHRI REWATI KANT SINHA:
Yes, Madam.

THE DEPUTY CHAIRMAN: The
question is:

56. “That at page 6, after line 43,
the following be inserted, namely :—

‘(14) Every corresponding new
bank shall maintain as its branch-
es, all branches of the existing
bank which were in existence im-
mediately before the 19th Iuly,
1969, and no such branch may be
closed without the previous ap-
proval of the Central Government.

(IB) Every corresponding new
bank may establish branches at
any place in or outside India in
addition to the branches referred
to in sub-section (2).

(I1C) Notwithstanding anything
contained in sub-section (3) every
corresponding new bank shall
establish not less than fifty branch-
es, out of which about twenty-
five branches shall be in rural
areas, per annum for a period of
five years or such extended
period as the Central Government

may specify in this behalf. The
places where such additional
branches are to be established

shall be determined in accordance
with any such programme as may
be drawn up by the Central Gov-
ernment in consultation with the
Reserve Bank and the Planning
Commission from time to time
and no such branch shall be
closed without the previous ap-
proval of the Government.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

57. “That at page 7, for lines 4 to
14, the following be substituted, na-
mely :—

‘(3) The Central Government
shall appoint such persons as
custodians who have not been a
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Chairman or a Director of any i
corresponding existing bank, on
such emoluments as may be fixed
by the Government within one
month of the commencement of
this Act.

Provided that until the aforesaid
appointment is  made, the
‘Chairman of the existing banks
holding office as such immediately
before the commencement of this
Act, shall be the custodians of the
corresponding new banks and they
shall be associated by an officer of
the Reserve Bank of India as a
joint custodian.” ”

The motion was negatived. !

THE DEPUTY CHAIRMAN : The
question is :

58. “That at page 7, for lines 4
to 14, the following be substituted
mamely :—

‘(3) The Custodians to be so
appointed shall be persons who are
economic or financial experts and
who are publicly committed to
anti-monopolistic and  anti-oligar-
chic policies and who are not
financially or otherwise connect-
ed with big business.” ”

The motion was negatived.

SHRI GANESHI LAL CHAU-
DITARY : Madam, I want to with-
draw my amendment, No. 59.

* 4mendment No. 59 was, by leave,
withdrawan.

SHRI DAHYABHAI V. PATEL:
Madam, I do not want to press my
amendment. I just wanted to point
out that it is redundant. So, I beg
leave to withdraw my amendment, No.
61.

* Amendment No. 61 was, by leave,
withdrawn,

DR. BHAI MAHAVIR: Madam, 1
beg leave to withdraw my amendment,
No. 62. L

bovr o !
*Amendment No., 62 was by leave
withdrawn.
THE DEPUTY CHAIRMAN: The
question is:
*For text of amendment 3242 vide |

'col. Supra.
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“That Clause 10 stand part of the
Bill.”
The motion was adopted.

Clause 10 was added to the Bill.
Clause 11—Corresponding new bank to
be guided by the directions of the
Central Government

SHRI M. K. MOHTA : Madam, I
move :

63. “That at page 7, line 18, after
the words ‘be guided by’ the words
‘business principles and’ be inserted.”

SHRI CHITTA BASU: Madam, I
move :

64. “That at page 7, line 20 after
the words ‘the Reserve Bank’, the
words ‘and the policy-making body or
bodies which may be formed in the
prescribed manner’ be inserted.”

SHRI M. K. MOHTA : Madam, I
move :
65. “That at page 7, at the end
of line 20, after the word ‘give’ the
words ‘in writing’ be inserted.”

DR. BHAI MAHAVIR : Madam, I
move :

66. “That at page 7, at the end of
line 20, after the word ‘give’ the
words ‘subject, however, to the con-
dition that there shall be no interven-
tion in the day to day administra-
tion and affairs of the bank’ be in-
serted.”

SHRI DAHYABHAI V. PATEL:
Madam, I move:

67. “That at page 7, lines 21 to
24 be deleted.”

SHRI REWATI
Madam, I move:

68. “Th;lt at page 7, after line 24,
the following be inserted, namely :—

KANT SINHA:

‘(3) Every corresponding new
bank shall utilise the additional
deposits received by them over

the deposits as on the 19th July,
1969, in lending to various sec-
tors of the economy as per the pro-
portions specified in this behalf
by the Central Government and
such proportion shall not be less
than the under-noted percentage :—

per cent
Small-Scale industries 20
Agricultyre-small farmers . 40
Self-employed persons 10
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(4) Notwithstanding  anything
contained in any law for the time
being in force, the Central Govern-
ment shall appoint a one man
Tribunal with a person who is or
has been or is qualified to be
a judge of a High Court or the
Supreme Court to go into com-
plaints relating to cases of corrup-
tion in the sanctioning of advan-
ces or other facilities by the va-
rious authorities in the correspond-
ing new banks, the minimum pu-
pishment for which shall be two
years’ imprisonment extending up
to five years.” ”

Banking Companies

The questions were proposed.

SHRI M. K. MOHTA: Madam,
on Clause 16 there is only a very
simple point that I have to make,
namely, that the custodian of the bank
must be a person who has got ten
years of experience in the banking
business. In case the present custo-
dian either resigns or is removed due
to any reason and a new custodian
is appointed by the Government, ac-
cording to my amendment there must
be a man with experience in the bank-
ing business. The only reason for this
amendment is to avoid the appointment
of anyone on political considerations. . .

AN HON. MEMBER: On which
clause are you speaking?

THE DEPUTY CHAIRMAN: Are
you speaking on your amendments, 63
and 65, to Clause 11? You have mov-
i(} amendments 63 and 65 to Clause

SHRI M. K. MOHTA : I am sorry,
Madam. I was mistaken. I shall
speak on amendments 63 and 65.

The effect of amendments 63 would
be that the discharging of banking
functions by the authorities must be
guided by business principles. As I
had occasion to state earlier in respect
of one of the amendments moved by
me, the guiding principle which the
authorities would apply in the exercise
of powers in the day-to-day function-
ing of the banks, is not very clear,
and the depositors are understandably
worried about it. If principles other
than strict business principles are ap-
plied, there is a very great danger of
the money of the depositors being jeo-
pardised. Therefore, I would appeal to
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the Government to accept this amend-

ment which simply says that the func-

tioning of the nationalised banks should

be guided by business principles.

The second amendment is also a
very simple one. That is amendment
65. It says that the directions of the
Central Government on policy matters
must be given in writing. We do
not want to have any confusion regard-
ing this. We do not want to face a
situation where the custodian will say
that a direction was given by the Gov-
ernment and the Government spokes-
man will say that it was given. So, in
order to obviate sach a difficulty, all
the directions must be in writing.

SHRI CHITFA BASU: Madam,
mine is also a very simple one. In
Clause 11 it has been stated that the
functions of these banks will be dis-
charged in accordance with the direc-
tions given by the Central Government
in consultation with the Governor of
the Reserve Bank. Madam, in the
course of the discussion on the Bill
certain basic questions were raised as
to the question of creditworthiness, as
to the question of extending credit to
the different sectors of our industry.
Therefore, many policy matters are
also involved in the matter of discharg-
ing the functions of the nationalised
banks. Therefore, my simple amend-
ment is here and that has also become
necessary because we are not provid-
ed with the entire scheme as contem-
plated under Clause 13 which says
that there will be a scheme, a comp-
rehensive scheme for the management
of the nationalised banks. Therefore,
1 presume that under Clause 13 there
may be a certain scheme which may
also provide a certain policy-making
body or bodies. My amendment,
therefore, at this stage is that consulta-
tion should be done not only with the
Reserve Bank of India but also with
the policy-making body or bodies
which may be formed under the con-
templated scheme. In the matter of
discharging these functions of the na-
tionalised banks not only the Reserve
Bank but also such body or bodies
should be consulted.

DR. BHAI MAHAVIR: Madam,
the amendment that I have moved is
something which I hope it should be
very easy for the Government to ac-
cept. As it is, Clause 11(1) says—

“Bvery corresponding new bank
shall, in the discharge of its func~
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tions, be guided by such directions
in regard to matters of policy in-
volving public interest as the Cen-
tral Government may, after consulta-
tion with the Governor of the Re-
serve Bank, give.”

I only want that the words ‘“subject,
however, to the conditions that there
shall be no intervention in the day to
day administration and affairs of the
bank” be inserted. If these words are
inserted, the purpose .of the clause or
the intention with which the Govern-
ment has put in this clause here is
not going to be defeated or jeopardized
in any way. If anything, it will only
be clarified and it will be made sure
that there will be no obstruction or
there will be no undesirable difficulties
created because of some bossy type of
official who happens to be dealing with
the affairs of the bank; simply for the
sake of fun he may be giving petty in-
structions on small matter, that should
be avoided and by accepting my
amendment the Governmeént will not
be losing anything of the spirit in which
this clause has been framed. In tact
it will only clarify the purpose of the
clause and its spirit will remain intact.
Therefore, I hope the Government will
be able to accept this amendment.

SHRI DAHYABHAI V. PATEL:
Madam, I would like to delete part
two of the clause because already so
much power is concentrated in the
hands of the Central Government, and
the Central Government wants to de-
cide everything in this matter, itself.
As a matter of fact this measure and
the subsequent measure that the Law
Minister says he is going to bring for-
ward in his connection, should be clear
that no such provision should be neces-
gsary. On anything that remains where
there is no decision, the sole decision
will be that of the Central Govern-
ment. I think that is not right and
therefore, I object to this and I want
this to be deleted.

off Jmft wm fog . weAEn,  aEE
FY AF AT AFFFI AT A4 &
g za zEwm & qfF = gl fara seem
F fod 991 #1 i R omar @)
FH F TEEET F a9 A9 A
fagg ST gy AT @ @ AR R fF o
TeftaEa dF1 1 Hee qrfat F@T i,
w2 F Afq w gEn,  FA A omor
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SHRI P. GOVINDA MENON:
This clause 11 is not a new clause. A
similar one, exactly along the same li-
nes, exists in the State Bank of
India Act and nobody has objected to

that till this day. Section 18 of the
State Bank of India says:

“In the discharge of its functions
including those relating to a subsi-
diary bank, the State Bank shall be
guided by such directions in matters
of policy involving public interest as
the Central Government may, in
consultation with the Governor of the
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Reserve Bank and the Chairman

of the State Bank give to it. All
directions given by the Central Gov-
ernment shall be given through the
Reserve Bank and if any question
arises whether a direction relates to
a matter of policy involving public
interest, the decision of the Central
Government thereon shall be final.”

This has been reproduced appropriately
in clause 11. The points raised are,
firstly, Mr. Mohta says after the words

‘be guided by’ the words ‘business
principles and’ be inserted. I do not
know how it comes there. A matter
of policy alone is here. Mr. Basu

wants to add: ‘““and the policy-making
body or bodies which may be formed
in the prescribed manner”. It is no-
where stated in the Bill that the
policy-making body is going to be
formed. We may or may not form it.
That is a different matter. Mr. Mohta
wants the direction to be given in
writing. I have not come across any
direction given by a Government au-
thority other than in writing. Mr.
Patel wanted that the question about
whether a matter pertains to policy or
not to be deleted. It is not neces-
sary, he said. It was found to be neces-
sary in the State Bank of India Act
not very long ago, in 1955, when most
of you were here.

Then Mr. Sinha wants a certain rigid
formulation in the Bill as to how the
additional deposits which are received
after 19th July should be utilised. He
wants 20% for small-scale industries,
40% for farmers and 10% for un-
employed persons. The difficulty is
that in a Bill like this, we do not have
such rigid formulations. We have dec-
lared our policy that it would be our
endeavour to help people of this type.
Secondly these banks are governed by
the Banking Regulations Act and there
are certain provisions in that that a
certain percentage of the money alone
can be lent out. That will apply to
these banks also and they are good in
the interests of the banks. So to say
that all additional deposits shall be
utilised for this purpose is something
which is impracticable, which will not
be legal and which therefore I cannot
accept. I would request all my
friends to withdraw the amendments.

THE DEPUTY CHAIRMAN: 1
shall now put the amendments to vote.
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THE DEPUTY CHAIRMAN: The
' question is:

63. “That at page 7, line 18, after
the words 'be guided’ by the words
‘business principles and’ be in-
serted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

64. “That at page 7, line 20 after
the words ‘the Reserve Bank’, the
words, ‘and the policy-making body
or bodies which may be formed in the
prescribed manner’ be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:
65. “That at page 7, at the end
of line 20, after the word ‘give’ the
words ‘in writing’ be inserted.”

The motion was negatived.

THE DEPUTY. CHAIRMAN : The
question is :

|
t 66. “That at page 7, at the end of
‘ line 20, after the word ‘give’ the

words ‘subject, however, to the con-
dition that there shall be no interven-
tion in the day to day administra-
tion and affairs of the bank’ be in-
serted.”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is :

67. “That at page 7, lines 21 to
24 be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

68. “That at page 7, after line 24,
the following be inserted, namely :—

(3) Every corresponding new
bank shall utilise the additional
deposits received by them over
the deposits as on the 19th July,
1969, in lending to various sec-
tors of the economy as per the pro-
portions specified in this behalf
by the Central Government and
such proportions shall not be less
than the wunder-noted percen-
tage:—

per cent

20
Agriculture—small farmers 40
10

Small-scale industries

Self-emplcyed persons
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(4) Notwithstanding anything ,
contained in any law for the time
being in force, the Central Govern-
ment shall appoint a one-man
Tribunal with a person who is or
has been or is qualified to be a
judge of a High Court or the
Supreme Court to go into comp-
laints relating to cases of corrup-
tion in the sanctioning of advances
or other facilities by the various
authorities 1n  the corresponding
new banks, the minimum punish-
ment for which be two years’ im-
prisonment extending upto five
years.””

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

“That clause 11 stand part of the
Bill.”

The motion was adopted.
Clause 11 was added to the Bill.

Clause 12—Advisory Board to aid and
advice the Custodian

SHRI DAHYABHAI V. PATEL:
beg to move :

69. “That at page 7, line 30, after
the words ‘the Central Government
may’ the words ‘after consultation
with the Reserve Bank of India’ be
inserted.”

SHRI REWATI KANT SINHA: I
beg to move :

70. “That at page 7, line 35, after
the word ‘artisans’ the words ‘whose
number shall not be less than half
of the total strength’ be inserted.”

SHRI M. R. VENKATARAMAN
(Tamil Nadu): I beg to move:

71. “That at page 7, lines 36-37,
after the words ‘shall also consist of’
the words ‘representatives of State
Governments and’ be inserted.”

SHRI BALACHANDRAN ME-
NON: I beg to move:
72. “That at page 7, after line

38, the following proviso be insert-
ed, namely :—

“Provided that the Advisory
Board shall not include any Chair-
man or Director of anv exist-
ing bank.’ »

*t
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DR. BHAI MAHAVIR: I beg to

move :

73. “That at page 7, after line 38,
the following be inserted, namely :—

‘Provided that the Advisory
Board shall include at least a
member of Parliament, an econo-
mist, a chartered accountant, and
a representative each of small-
scale industry, agriculturists, em-
ployees and depositors :

Provided further that no remu-
neration other than travelling and
boarding expenses shall be paid to
the members for attending Board
meetings or performing other
functions as Board members.” ”

The questions were proposed.

SHRI DAHYABHAI V. PATEL:
I need not repeat the arguments that I
have given before. 1 would not like
the Government to have the power to

dissolve the Board so arbitrarily. It
should be done in consultation with
the Reserve Bank. That is a very

simple amendment and I hope the Mi-
nister will see his way to accept it.
I do not understand why in matters
involving banking the Government is
reluctant to take the advice of the Re-
serve Bank which is the custodian of
financial and banking matters i this
country. Why does he want to treat
all this as a part of his Department
and wants to order about things? All
this is very wrong. Therefore I have
moved this amendment.
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SHRI M. R, VENKATARAMAN :
Madam, this is an amendment to sub-
clause (2) of clause 12, In a sense
this is a formula and I am inclined to
think that the hon. Law Minister will
be accepting it. This is in respect of
the composition of the Advisory Board
and sub-clause 12.(2) lists out the
types of persons who can be on the Ad-
visory Board, such as employees of the
bank, farmers, workers, artisans, etc.
etc. I am adding only one more cate-
gory. In sub-clause 12.(2) I am sug-
gesting by my amendment that the
words “representatives of State Govern-
ments” may also be added, and I think
it is very appropriate that it should be
so, and it is for two reasons. If we
remember the set-up in India today, it
is not one and the same party which is
ruling at the Centre and in the States.
That is one reason. Secondly, the State
Governments also are playing a very
important and substantial part in the
operation ot these banks, in the utilisa-
tion of these funds, and in respect of
the very aim which this Bill has in view,
namely, helping the common man. Par-
ticularly when many friends have already
suggested utilisation of these funds for
agricultural purposes and the like, the
presence of representatives of State Gov-
ernments will obviously be a help.

SHRI K. SUNDARAM : According
to clause 12 it seems to me that this
Advisory Board is only a temporary
body and lasts until according to the
next clause a scheme is prepared in con-
sultation with the Reserve Bank and
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such scheme is implemented. Now sub-
clause 12.(1) says: “There shall be an
Advisory Board to aid and advise the
Custodian in the discharge of his
duties.” But this sub-clause does not
say who is going to appoint this Advi-
sory Board, and the proviso only says
that the Central Government might re-
move the Advisory Board. And the
next sub-clause 12.(2) says who will be
on the Advisory Board—the categories
of people who will be on the Advisory
Board have been mentioned, and it is
also mentioned that the Advisory Board
“shall also consist of such other persons
as the Central Government may, by
notification in the Official Gazette, ap-
point. If the Central Government is
going to appoint this Advisory Board
now-—after the take-over—where is the
necessity for the Central Government to
dissolve this Board ? Therefore, if the
Advisory Board appointed by the Gov-
ernment, if it is to be dissolved by the
same Government, then there should be
consultations with the Reserve Bank be-
fore its dissolution.

SHRI BALACHANDRA MENON :
My amendment is a very simple amend-
ment and it says: “Provided that the
Advisory Board shall not include any
Chairman or Director of any existing
bank.” They should not be included.
We have seen how most of these Direc-
tors and Chairmen have connections
with monopoly houses, and they should
not be allowed to continue and sabotage
the activities of the new corresponding
bank. Another thing; I am happy that
the Government have felt that the re-
presentatives of bank employees, of far-
mers, workers and artisans and others
should be on the Advisory Board. No
doubt the representatives of bank em-
ployees must be there; others must
also be there. But how will you find
out who are the representatives of the
workers when thousands of trade unions
are there ? How will you find out who
are the representatives of the artisans
when lakhs and lakhs of artisans are
there ? These are things which 1 would
like to know; how will you find them
out? T would therefore suggest that
at least the central organisations of the
trade unions may be there,

DR. BHAI MAHAVIR : Madam, 1
have suggested in this amendment that
a Member of Parliament, an economist,
a Chartered Accountant, and a repre-
sentative of small-scale industry in ad-
dition to those already provided for
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should be included. 1 think, if a Mem-
ber of Parliament 1s there, by his very
presence the spirit of the accounta-
bility of these banks to Parliament 1n
the interests of the nation’s welfare, that
spirit would be observed in a better
manner. Similarly, there should be an
economist who understands the impli-
cations of the various policies. From
what the Bill provides in this respect, in
the matter of representation in the Ad-
visory Board, we find that there are
depositors, bank employees, farmers,
workers and artisans. It is all a change
for the better. But along with them
people who know something of the lines
in which the banks have to deal must
be there. A Chartered Accountant
would be able to detect in good time it
there are any financial irregularities, or
any loopholes which need to be check-
ed. Similarly, I have said that there
should be a representative of small-scale
industry. Much has been said about
the peed to help small men, about the
need to promote small-scale industry in
this country. If a representative of the
small-scale industry were kept, only
then we would be able to know whe-
ther the purpose for which this natio-
nalisation is alleged to be done, that is
being observed or not. For all we
know, the previous steps, they have not
been able to help the small-scale in-
dustry in any large measure. Therefore,
it is in the spirit of the Bill itself, as it
is claimed to be, that I am suggesting
this, and the three earlier suggestions,
about a Member of Parliament, an eco-
nomist and a Chartered Accountant,
these are for the proper functioning and
for providing skilful help in the matter
of guiding the banks. Therefore I hope
it should be possible for the Govern-~
ment to accept this amendment.

Lastly, Madam, the second part of
my amendment is that the members of
this Board should not be paid remune-
ration beyond the actual expenses of
travelling and boarding. For this [
need not say much in the form of
arguments. I think it would be a
healthy practice in the interests of the
society and the nation if the members
of the Board accept to do their duties
by merely charging for the actual ex-
penses incurred.

SHRI P. GOVINDA MENON : Like
the Custodian the Advisory Board also
is a transitory thing. Because the banks
are now in the hands of Custodians and
‘because there are no Boards of Direc-
tors to carry on the work of the banks,
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it was thought that Advisory Boards
should be appointed for the transitional
period. And with respect to that Ad-
visory Board I do not think so much
of controversy should be there. We
have made it a very flexible thing. “The
Advisory Board shall consist of repre-
sentatives of the following, namely, the
depositors. . . we have not said “how
many. . . of the corresponding new
bank, employees of such bank, farmers,
workers and artisans,” . . . *“and shall
also consist of such other persons as
the Central Government may, by noti-
fication in the Official Gazette, appoint.”
All that T can say is that the suggestions
made here with respect to the various
categories who should go into the Ad-
visory Board will be kept in mind when
these nominations are made by the Cen-
tral Government *“of such other per-
sons”. 1 do not think a Member of
Parliament is a necessary constituent of
the Advisory Board to be constituted
here, because the burden of all the
speeches from certain sections of the
House has been that politics should not
be allowed to interfere with the working
of these banks.

DR. BHAI MAHAVIR : One sug-
gestion has been accepted from the
House and we feel happy.

SHRI P. GOVINDA MENON : No
politics. Let us not be there. Let them
be persons with banking experience, etc,
That being so and this being a transitory
measure I would humbly request the
friends who have moved the amend-
ments to withdraw them.

AN HON. MEMBER : What about
State Governments ?

SHRI P. GOVINDA MENON : Re-
garding State Governments also this
argument will all the more be appli-
cable. There are 16 States now in India
and if at least one representative of each
State is there this Advisory Board is
likely to be a Parliament.

*Amendment No. 69 was, by leave,
withdrawn,

THE DEPUTY CHAIRMAN : The
question is :

70. “That at page 7, line 35, after
the word ‘artisans’ the words ‘whose
number shall not be less than half of
the total strength’ be inserted.”

The motion was negatived,

*For text of amendment, vide col.

3257 supra,
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THE DEPUTY CHAIRMAN : The
question 18 :

71. “That at page 7, lines 36-37,
after the words ‘shall also consist of’
the words ‘representatives of State
Governments and’ be inserted.”

The motion was negatived,

*Amendment No. 72 was, by leave,
withdrawn,

THE DEPUTY CHAIRMAN : The
question is :

73. “That at page 7, after line 38,
the following be inserted; namely :—

‘Provided that the Advisory
Board shall include at least a mem-
ber of Parliament, an economist, a
chartered accountant, and a repre-
sentative each of small-scale in-
dustry, agriculturists, employees
and depositors :

Provided further that no re-
muneration other than travelling
and boarding expenses shall be
paid to the members for attend-
ing Board meetings or performing
[o)ther functions as Board mem-

ers.>” .

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

“That clause 12 stand part of the
Bill.”

The motion was adopted.
Clause 12 was added to the Bill.

Clause 13—Power of Central Govern-
ment to make Scheme.

SHRI BANKA BEHARY DAS:
Madam, I move :
74. “That at page 7, line 47, for
the words ‘fifteen crores’ the words
‘ten crores’ be substituted.”

SHRI REWATI KANT SINHA:
Madam, 1 move :

75. “That at page 7, line 48, after
the word ‘Directors’ the words ‘which
shall also include representatives of

*For text of amendment, vide col.
3257 supra.
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bank employees, farmers, workers
and artisans whose number shall not
be less than half of the total strength’
be inserted.”

SHRI TARKESHWAR PANDE
(Uttar Pradesh) : Madam, I move :

77. “That at page 7, after line 51,
the following proviso be inserted,
namely :—

‘Provided that one-third of the
Directors shall be appointed from
loanee farmers and landless far-
mers.’ ”

118. “That at page 8, after line 17,
the following be inserted, namely :—

‘(5) The Central Government
may, after consultation with the
Reserve Bank of India, make a
scheme to provide credit facilities
to the farmers and landless far-
mers to the extent of thirty per cent
and twenty per cent respectively,
of the total available resources of
the corresponding new banks.”

SHRI K. P. SUBRAMANIA
MENON : Madam, I move :

78. “That at page 8, at the end
of line 14, after the word, brackets
and figure ‘sub-section (I)’ the words
‘and also representatives of the State
Governments’ be inserted.”

DR. BHAI MAHAVIR : Madam, I
move :

79, “That at page 8, after line 17,
the following be inserted, namely :—

‘Provided that the Board of
Directors shall include at least a
Member of Parliament, an eco-
nomist, a chartered accountant,
and a representative each of small-
scale industry, agriculturists, em-
ployees and depositors :

Provided further that no re-
muneration, other than travelling
and boarding expenses, shall be
paid to the members for attend-
ing Board meetings or perform-

ing other functions as Board
members.””
SHRI GANESHI LAL CHAU-

DHARY : Madam, I move :

117. “That at page 8, line 12, for
the words ‘workers and artisans’ the
words ‘workers, artisans and persons
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belonging to Scheduled Castes’ be
substituted ”

The questions were proposed

SHRI BANKA BEHARY DAS:
Madam, before I speak on the amend-
ment which relates to the scheme that
the Central Government will prepare
I want to point out to you particularly
how 1n this House we are being mis-
led In connection with foreign banks
which I advocated to be taken over, the
Minister gave an impression that be-
cause of reciprocal arrangement it will
be difficult for our banks to function
if they are in the nationalised sector, 1
have got here the Reserve Bank of India
Report in which we find that in the
United Kingdom 1in London we have a
branch of the State Bank of India. Our
trading relations with the Umted King-
dom 1s much more than any other coun-
try So this argument does not hold
good at all and by speaking hke that
practically he has misled the House,

Secondly, as you know excepting
U K. and Japan 1n no developed country
have we any banking mstitution and all
our banking institutions 1n foreign coun-
tries have less to do with trade We
see how 1 West Germany, France and
America we have no banking institu-
tions of our own Wherever we have
our banks like Fip Islands or Hong
Kong or Kanya or Malaysia 1t 1s more
because of Indian nationals there So
that argument has never been advanced
Up till now arguments were being ad-
vanced that the branches of foreign
banks 1n our country help imports and
exports trade and therefore they are ex-
cluded But there are 50 branches of
the National & Grindlay’s Bank 1in this
country So all these arguments have
no basis 1 can understand if the Gov-
ernment of India decides that foreign
banks should not be nationalised I can
understand that but to give arguments
which have no relevance at all to facts
that exist today s not proper

Now, I come to my amendment
proper This clause 13 15 very impor-
tant The Government of India will

prepare a scheme to run these tourteen
nationalised banks And here they have
said that the capital structure ot the
corresponding new banks may go up to
Rs 15 crores I want that 1t should
be reduced to Rs 10 crores and I just
want to tell you why I want to do that
1f you see the State Bank of India, not
1ts subsidraries, then you will find 1ts
paid-up caprtal 1s only Rs 5 crores and
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62 lakhs and it controls 20 per cent of
the deposits of the country according
to the Reserve Bank of India Report.
That means the total deposits of all the
banking mnstitutions including the natio-
nalised banks, private banks, scheduled
and non-scheduled banks that are ope-
rating here come to about Rs. 3,962
crores and the State Bank of India, the
No 1 bank with a paid-up capital of
Rs 562 crores 1s dealing with deposits
to the extent of Rs 786 crores which 1s
about 20 per cent of the total deposits
and if you take into account the other
seven subsidiartes of the State Bank of
India which has a paid-up capital of
less than Rs 5 crores, they deal with
about another 20 per cent of the depo-
sits ot the country That means the
State Bank of India and its subsidianes
having a paid-up capital of less than Rs.
11 crores deal with more than 40 per
cent of the deposits of the country. So
I do not understand why they have
wanted 1t to be Rs 15 crores while the
State Bank of India with Rs. 5 crores
of paid-up capital can deal with 20 per
cent of the deposits. We all accept that
because of some maladies in the public
sector 1ndustries there should be a
healthy competition among public sec-
tor industries In the case of Hindus-
tan Steel you know how many times we
have toyed with the idea of having one
corporation, then making 1t into three,
then giving autonomous powers and all
that  All kinds of arguments have been
advanced and criticisms have been
levelled When the Government takes
over these banks mstead of making them
one corporation 1f they make 3, 4 or 5
corporations there will be a healthy com-
petitton between the different banks mn
the nationalised sector so that not only
the depositors will be benefited but the
country will also be benefited and in
addition to that there will be a sort of
decentralisation 1n the functionming of
these banks These Rs 15 crores may
handle about 60 per cent of the deposits
of the country and so our purpose will
not be served That 1s why I plead
with the Government that 1f you want
the nationalised banking institutions to
function properly there must be healthy
competition amongst themselves so that
the clients, the depositors and the coun-
try will be benefited Probably we
can enlarge these banks, make them a
Iittle bigger but they should not be so
big that there will be absolute mono-
poly which also has been criticised so
much Everywhere in the world wher-
ever public sector has been developed
there 1s competiton Even in the Soviet
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Union and other countries there is com-
petition between similar types of in-
dustry so that each tries to develop and
serve the economy in a better way. If
there are only one or two banks there
is the danger that the economy may not
be properly served and if there is some
mistake committed the entire economy
-will be damaged,

THE DEPUTY CHAIRMAN : That
will do now,

SHRI BANKA BEHARY DAS:
That is why 1 wanted to quote these
figures to show that the paid-up capital
as such is an insignificant matter in the
‘banking institutions. The State Bank
of India, the No. 1 Bank-—excluding its
subsidiaries—having a little more than
Rs. 5 crores can handle so much; not
only that but from the point of view
of profitability also you will find from
the Report of the Reserve Bank of
India that the State Bank of India gave
23 per cent divident in 1967 whereas
none of these 14 banks has declared
23 per cent dividend 1n 1967 whereas
been 22 per cent or 20 per cent or be-
low that. So from this point of view also
-this is important. I know they will not
accept this amendment at this stage. Even
if they have Rs. 15 crores the scheme
should be drawn up in such a way that
the banking institutions will function in
a healthy atmosphere even in the public
sector so that the depositors will be
benefited, the clients will be benefited
and the national economy will prosper.

N @ w1 Tag A, A aga
BET-aT yiEdHs § |

ot S wEnE aEE  AfFT MET

=t JA w1 fag : wradan, A Awg
F TEF AT § % #1712 F nEAargwd
AT F FrAA, IF FTEAEH, AT AW
aifesta & faAwefos 1 vay » fagir
F LR T QAT &, TARFAT 1€ AT
& ow srear) AN  AnfE w7 97 F=)-
fega & adfl aw a1 Y9 wBART FH
F TEATIA AT 2 AR FRIfEwT 99
g® g aram 3 f5 fafeg & fo o
F AT L IXF L1 TR §YE
W FY AT, qY I Ty N9 7 QY
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g7 e N FdY 5 ceagwdr @ &
F(rw 12 ¥, T @rn & wfafafaa
aqaeaT & 49 &) 3% wiafafue Y swaen
Fr ATFAT A ITAT AT TRA WA
F 1T § F9 AL T |

g THIT BET-A7 FHEz § IR |
FaAqT g % w77 w3 ff F1 gy 7w
¥ 15 oaaw 7@y gAT Tfgq =nfw sy
Iearly At §, weEAETEdr QIS §, IAH
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& Afew S e AT I AT,
S QAT TS AT ATAT §, IHF IO
37+ wfafafacy & fogra &t 9& S
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drer Tt f ow Tar o @
d%i ¥ dawdz § gv9 wfefadmm w7
| e A AT W} T A 4@ A

T STFT |

| qEHFIAT AE ¢ FIEAT, A gAY
qEEA 8 98 3@ fawas #7139 Tw
FE 1 70 ArgAT 7 & fR d w1 oy Teig-
w0 fFat 7a1 8 39F1 {F797 3w 7 W
far & ag 3Iq7T WiAFT Feq g1 2 |
FE IAT A IT FY AT TSAT JIT q91 2F
I WATE &1 9T 8 | 89 39 aua fafug
wi-qaEm & 99 @ &, ger W s
FAT 00T FNT FEISHATT F AET FT FA
g Y FHAT §, TZ T T I FIT
AT |
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&1 &t v wedrwEwr fEar
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g, AT @ o% e AT H 1 TEH A
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T feam g | 9 ag fRasw ST T
g fF ad oY  3d) sfaw Fv 5007 2@,
TE g FT, ATHfy &1 HR) S w0
gaTaT  Fr &, fomwr srfuma s
TR AE=SAIFAT I BIAT § qET I FT
HETAT F HHAT S | F@fAd 7 Agarg
arEr R FAOST F gear § ot e
g, TTE, yrgad g, foars § Iy
T qF TG AR ATF-AFIH TG FATIAY,
FA-FEAT g ITRY rfyge A€ FN
TT T IAFT WA ALY G FWAT § WK
g AT T q GIAT AL FL T |
Tt gfeewior § 95 ag gaT v TeE
@ | AT AT g wg & o fafuw
R F A FIHF A gnt I8 wfrfafue
Frux fagrd fewar faamar e gfads
ferTe 1 famr st )

# g7 931 I7aw g7 @ g fawesn
FT, ATES UFTSEIA $T AT FIEATIR FT
#T IAET WY gAqr g foawr fr dfaw
FA7 T AT T &1 AfeT 7 oo faasw
FET AR TH W1 GoqT F TIEAT A Y
fraen = f& s w1 fAmior o
wifa fagml g, fages gror Ay
gt &, At wem grer &Y e e @
afer faa¥ ewar @ d, JoTER &
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3IFY 2 oY {5 frarw € AT frgrA & o)
wfefa  foara §

g sqae § T ARATE | F 4%
MET w3 fafam aNHdagr g
arfge, TETHETT F oFET ATIREEA
qeY | T QY 9T HTST FH FT R &, FRI
FIHT TIXF, AT AT A 97 fawEra
oY 91, AR IAH TOAT Y {AT AW F |
A TAF VLIGHTT F1 FFT JTTRAFAT
€t | A7 s & fF madle 3 g
TemFEr Tmad fFar &7 swar &
fawame faer 7% s 2z M grar g fw
S s a™ g, s faar oi-fag
arr § =g wrzw fafrees & wowaw sy
g, WA FWE, AT IAE | QAT
98 ! 9ASIEE FT & | 3 fegeriA
Fr AT 3 fog fod e fear g3
TgT A WiRe 4, 7 T AL WY F
wHar g fF ovd qofas @, dwfar 49,
fasos @ Ffew gw feama o &, e
T 3 Fr et #7 Ffaw a7 T
ug fergenm waa s gor, famusr & g% &
fergea w@ax & g, A uATSew
W Faaefigy & Fagoawa A goF F1
Jrardt 7g fueft ot 7 @R gow w0
famfor g wewar &

(Time bell rings.)

F Hreft 9T T7a FgAT TR § R g
JET TS & q1E T g7, AT AWT
% W AFT TAQ gAY ;¥ fwarar
F) famw Wt 7 g€ ®NF 7 qeanl
FAqEET YFAE AT FNE ) a®
¥17 7T A 1 wfE T aw foawr e
TCATFTT FI @ § I8 H0 74T 4 4,
@ T A% A TR WO AT FQT
a7 | Tafad 7 qrgar g fF g o) araear
# f5 xw & foa N o= fruifa @
IaH ] 30 T fararat Y oy ok 20
By sfadw fearar /) faar o
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SHRI R. T. PARTHASARATHY
{Tami! Nadu) : Madam, history tea-
-ches us courage, but the courageous
decision of the Prime Minister has
made history and hence the legislation
that is before us will have to be very
carefully worked out. We have got
to realise the utilitarian objectives of
this piece of legislation. The heart of
the Bill is in clause 13 and we should
make sure as to how the Government
is going to work the scheme under .
If there should be any failure on the
part of the Government in any manner,
the entire purpose of the legislation will
be set at nought. That is why I would
very much like to appeal to the Gov-
ernment to be very careful, judging the
sense of the House and the virtually-
unanimous support that it has received
in this House. When they are going to
formulate the scheme and put 1t before
the people of this country, in that I
would very much like to see that a
large part of the reserves of these natio-
nalised banks goes to the agricultural
sector and if they do not do that, I am
afraid the Bill would have lost its pur-
Pose,

Secondly, I would like to refer to the
point raised by my distinguished friend,
Mr., Banka Behary Das. He made a
pointed reference, under this particular
clause 13, to the public and private
sector.

5 pM.

Madam Deputy Chairman, if you
would look to the industrial recession
during the past two years, the point
was minus 9 per cent the year before
last and it was plus 12 per cent last
year. That means that in the course
of 24 months we have recouped our
position to the point of 21 per cent
in all. What was the part played by
the banks that are nationalised in bring-
ing about the industrial growth from a
point of recession to a point of growth ?
The Government should very carefully
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consider that there must be an equitable
distribution of loans to the industrial
concerns, maintaining at the same nme
that there should not be concentration
of economic power. If the scheme were
to be worked out in that particular di-
rection, 1 am sure the Bank Nationah-
sation Bill will have received ac-
clamation throughout the length and
breadth of the country,

SHRI K. P. SUBRAMANIA
MENON : Madam, earlier the Minwster
said that the Advisory Board was a
temporary affair. That is why he is
not very serious about including State
Government representatives on it. This
clause relates to the Board of Directors,
and naturally he should say that a State
Government representative should be
there on the Board of Directors.

[THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) in the Chairl.

It is said that if all the 14 banks have
to have State Government directors,
then the 16 State Government directors
should be there. I would like to sub-
mit that it is not necessary that every
bank should have a representative of
every State. As a matter of fact it we
take most of the banks, say, for
example, the Syndicate Bank, the Canara
Bank, the Indian Bank or the Indian
Overseas Bank, which mainly work in
the South with a few branches all over
India, the four State Governments 1n
the South can be represented on the
Board of Directors of these banks. Simi-
larly in the case of the Central Bank
or the Bank of India the Western States
can be associated with the Board of
Directors. Similarly in the case of the
United Commercial Bank, the Eastern
States can be associated. We can avoid
duplication of all the States getting on
the Board of Directors of all the banks.

Secondly, I do not like the idea that
a State Government representative
should come under the clause “and such
other representatives as the Central Gov-
ernment may direct”. 1 should consider
that it will be a slur on the State Gov-
ernments to have their representative at
the will and pleasure of the Central
Government. They should be there by
right provided in this Bill. The Board
of Directors is obviously a permanent
feature unlike the Advisory Board. I
would request the Government to agree
to this suggestion.

DR. BHAI MAHAVIR : Sir, as was
pointed out by the previous speaker. .
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PANDIT S. S, N. TANKHA (Uttar
Pradesh) : Sir, 1 think his amend-
ment Is barred.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Why should it be
barred ?

PANDIT S. S. N. TANKHA : Be-
cause amendment No. 73 was the same
as the present amendment, exactly in
the same words.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA) : 1t is not the same.
There is a little difference.

DR. BHAI MAHAVIR : The diffe-
rence is which was pointed out by the
hon. Law Minister, that that related to
the Advisory Board and this relates to
the Board of Directors. Actually the
point is when we spoke about the earlier
amendment, the only answer which the
Law Minister gave was that it was an
interim arrangement, a temporary affair,
and therefore there was np point in ac-
cepting the suggestion that was being
made. Now it would have been un-
necessary as I was going to say if he
had not taken that line or if he had
argued on the merits of the amendments
which were proposed. Here it is a
question of a permanent arrangement
which they visualise, a Board of Direc-
tors which is going to be set up for
looking after the various banks. Here
the suggestion which I gave was about
including a Member of Parliament, an
economist, a chartered accountant, and
a representative of the small-scale in-
-dustry, etc. The hon. Law Minister
stated that politicians should be kept
apart. His bona fides are disproved be-
vond doubt by the reported news that
Mr. C. Subramaniam is being appointed
on this, T hope he will agree that by
any definition he can be termed a poli-
tician . . .

AN HON. MEMBER : An arch poli-
tician.

DR. BHAI MAHAVIR : . .. an arch
politician, and if he is going to be ac-
cepted, then the very argument he was
giving here that we should keep the
politician apart, the bottom is knocked
out of that argument.

One thing more which might look like
a little digression. When you make a
permanent arrangement as you say about
the representatives of the employees and
all others being taken, I would ask the
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bon. Law Minister if he can make a
commitment. In the permanent ar-
rangement that the Government have
made in the State Bank of India, will
he be prepared to take a representative
of the employees on the Board of Di-
rectors there in keeping with the spirit
in which this is being proposed ? If
he is able to make that announcement,
I hope that will give a great feeling of
confidence to the employees as well as
to the people at large that the Govern-
ment means what it says and is not
merely hoodwinking the people.

SHRI BANKA BEHARY DAS: If
you avoid politicians, you may bring
politics of the unpolitical, as the Prime
Minister said.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Shri Ganeshi Lal
Chaudhary.

# TR A= A oz A A g
13 F @i 78 gy e @ & R
fFq O ¥ g = 41 &7 g9=T
FT AT IaHT ITAET (3) F UF ML
w13 31 2€ 2 o gara o fe e oy
FT g grn foaw fearfaezd & femfyed
¥ 3o gfafafa §W zwaga & ghafafy
g, el & wfafafa @ o g &
Fm & awl % sfafafa ) 95 g
2 Framdm gt &t § 9% forggee
Free s gl & sfafafudi =1 s
femr § X # =W @9led i wvAeE
A& St & 78 ST ARAT § fF w4y
gt & wiafafadt #1 Y 38 gas
A Ao A LD FAIT | 7y & -
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Heq ¥ swor axg & whafafaes faar
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[# sivewz arsit]
g IAY 38 fAaza s F 3| @t
‘g’ FO & for 99 @ R TR
¥ AR ag T F A fF oy o d
F AT gNT 99 gAAA § o9 a @ q
framl & Waifea, A9g & Waefe
ST IEY v § ST @fige AEl §,
afwdm frem 8, 1 i fagem ¥ g
fema g9t O% 85 §, SF ad WY
THH SqAEAT 1T A1ET | TF gEL g9y
F gra IF FHAIEN F  gfafafad,
gfed, w gy o s & fe
50 qRE~E FY AT aorder qw AT € §
FoET oY TR T § R e oawg
§ framr &, worgar A, wwEw e A
AT 9 Fg AT T T4 fa7 w7 g
I wers #Y gfee & o ol &% A
Il IAHT T AT |

T WEl & T A 36 FHSHE FT THAA
F@ Y AU T AT g S F
framssn A I ie R caFaT |

SHRI P. GOVINDA MENON : Mr.
Vice-Chairman, Sir, to take the amend-
ments in the sequence in which they
were moved, I would, first of all, refer
to Mr. Banka Behary Dass’s amend-

ment. Now, the provision in the Bill
is that —

“the capital structure of the corres-
ponding new bank, so however that
the paid-up capital of any such bank
shall not be 1n excess of rupees fifteen
crores.”

He wants to substitute Rs. 10 crores
there. I think 1t 1s not necessary be-
cause fifteen crores is the maximum that
has been fixed. It may be that one or
the other of these banks may grow into
a giant and we may have to go up to
Rs. 15 crores. It does not prevent us
from having a capital of five or three or
six crores, as the case may be. So, since
it is only a maximum that has been fix-
ed, I would request him not to press
his amendment.

Reparding the branch of the State
Bank of India in the United Kingdom,
etc. what I meant was, when our bran-
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ches are working there, if we nationalise
the banks belonging to those countries,
you should consider what would happen
to our banking concerns. That is what
I have to say.

Regarding Mr. Sinha's amendment, I
would say that he wants his amendment
at page 7. But what he actually wants
1s at page 8. I read—“The Board of
Directors shall contain certain represen-
tatives of certain categories,” c¢tc. The
only difference is that he wants a rigid
formulation that a certain percentage
should be there. That kind of rigid
formulation is not possible, Sub-clause
(3) is there.

SHRI RAINARAIN : Why is it not
possible ?

SHRI P. GOVINDA MENON : We
do not generally have such rigid formu-
lations.

Regarding Mr. Pande’s amendment, I
can give an assurance to him and to my
friend here who supported him that the
object of the Government is to give
greater and greater credit facilities to
farmers and agriculturists. But Mr.
Pande in his amendment has stated that
among the directors there should be the
loanees, that is, those farmers who have
taken loans should be in the Board of
Directors. That is against all banking
principles. We will have representatives
of farmers in the Boards and credit will
be available in substantial measure to
the farmers. The Prime Minijster also
has said that.

Then comes the amendment of Mr.
Subramania Menon. On the previous
occasion I just wanted to cross over to
clause 13 because clause 12 is a transi-
tory measure. Now, I sincerely believe
that the representatives of the State Gov-
ernments as such may not have a
place or need not have a place in the
Board of Directors of these nationalised
banks. The interest of the States will
be well looked after by the nationalised
banks because if you would look into
the records, you will see that whenever
a State Government floated a loan, these
banks had always taken care to see that
the loans were fully subscribed by tak-
ing large shares of the loans. And
the State Governments will certainly
have a good deal of influence also in
the formulation of the policy, particular-
ly in the nature of the composition
of Parliament which we are having here,

Then regarding Dr, Bhai Mahavir’s
amendment, I think it is chartered ac-
countants . . .
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SHRI BANKA BEHARY DAS : His

amedments are about Mr. Subra-

maniam., They are nothing else.

SHRI P. GOVINDA MENON : I am
going to the next one.

SHRI BANKA BEHARY DAS: He
said, where Mr. Subramaniam is being
taken; he is a politician.

SHRI P.-GOVINDA MENON: 1
am coming to that. That was not
his amendment. I do not attribute
such silliness to him.

DR. BHAI MAHAVIR : ‘Silly’ is
the word used for Mr. Subramaniam or
for the subject of his being appointed.

SHRI P. GOVINDA MENON: 1
do not attribute it tp you. That is what
I said because while moving the amend-
ment, he said that he heard that Mr. C.
Subramaniam is going to be appointed

to some past. I do not know.

DR. BHAI MAHAVIR : It is in the
press.

SHRI P. GOVINDA MENON :

What is there ? All that you see in the
press you state here.

Sir, in his amendment he wants a
Member of Parliament in the Board of
Directors of each of these banks. 1 do
not agree. Then, he says about eco-
nomists. Economists will be there.
When Government appoints the mem-
bers of the Board of Directors, there
will be persons who know something
about banking and economy. The
chartered accountants wilf be requisi-
tioned for auditing the balance sheets
of these banks, etc. May be, a char-
tered accountant is in the Board of
Directors also, as stated elsewhere. A
chartered accountant is there, I think,
on the Board of Directors of the
Reserve Bank and that was done with-
out any legislation in that respect. Then
employees, depositors, etc, are referred
to in this clause.

DR. BHAI MAHAVIR : Small scale
industries.

SHRI P. GOVINDA MENON:
Small scale industries will also be there.
About the employees, depositors, etc.
we are making a departure. Other-
wise . . .

DR. BHAI MAHAVIR: Do you
accept the proposal that the representa-
tives of the small scale industries
should be there.
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SHRI P. GOVINDA MENON: 1
do accept that it would be advisable to
have representatives of the small scale
industries. But I do not think this
amendment is necessary. It is not pro-
vided: several things are not provided.

My friend here wanted Scheduled
Castes also to be there. 1 do not think
that it is a matter to be provided in
the Bill. We will certainly have Sche-
duled Castes who may be available and
who are competent on the Board of
Directors. If a member of the Schedul-
ed Caste could draft our Constitution,
and get it passed, why should we think
that the members of the Scheduled
Castes will not be available to run the
banks ? But we do not provide these
things in the Bill here. That being so,
1 would request every one of the movers
of the amendments to withdraw the
amendments.

DR. BHAI MAHAVIR : Would you
say something about having a represen-
tative of the employees on the Board
of Directors of the State Bank that is
under Government ?

SHRI P. GOVINDA MENON: It
is already there.

DR. BHAI MAHAVIR : The State
Bank is not provided . . .

SHRI P. GOVINDA MENON: 1
am not moving a Bill on the State Bank.
I need not give any assurance regarding
anything other than on the subject-
matter,

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA) : The question is:

“74. That at page 7, line 47, for

the words ‘fifteen crores’ the words
‘ten crores’ be substituted.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA) : The question is :

“75, “That at page 7, line 48, after
the word ‘Directors’ the words ‘which
shall also include representatives of
bank employees, farmers, workers
and artisans whose number shall not
be less than half of the total strength”
be inserted.”

The motion was negatived,

=\ ATeARAT QIS : TISE HATIATAA 27 ¥
arz 4 sfag quaar g &5 A= 59 daw
FT 9T AT FT HATAT T A7 |
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*Amendment No. 77 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:
78. “That at page 8, at the end of
line 14, after the word, brackets and
figure ‘sub-section (1)’ the words ‘and
also representatives of the State Gov-
ernments’ be inserted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :
79. “That at page 8, after line 17,
the following be inserted, namely :—
‘Provided that the Board of
Directors shall include at least a
Member of Parliament, an eco-
nomist, a chartered accountant,
and a representative each of small-
scale industry, agriculturists, em-
ployees and depositors :

Provided further that no re-
muneration, other than travelling
and boarding expenses shall be
paid to the members for attend-
ing Board meetings or perform-
ing other functions as Board
members.” ”

The motion was negatived.

SHRI GANESHI LAL CHAU-
DHARY : In view of the assurance
given by the hon. Minister, 1 withdraw
my amendment.

tAmendment No. 117 was, by leave,
withdrawn.

St ARFET TS : TEH FX H @
FreaTaq faar §, IOHI I FT A HANA
FY ATT" FAT AEATE |

tAmendment No. 118 was, by leave,
withdrawn,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

“That clause 13 stand part of the
Bill.”
The motion was adopted.
Clause 13 was added to the Bill.

*For text of amendment, vide col
3264 supra,

+For text of amendment, vide col.
3264 supra,

tFor text of
3264-65 supra.

amendment vide ccl.
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Clause 14—Closure of accounts and
disposal of profits

DR. BHAI MAHAVIR :
move :

80. “That at page 8, after line 23,
the following be inserted, namely : —

‘(1A) The new banks shall at
the end of every financial year
prepare an Annual Report, which
shall be placed before each House
of Parliament; and such Report
shall, besides the usual matters nor-
mally included in the Report of
the Board of Directors, indicate
how their activities have assisted
industrial and economic growth i3
the country, and give statistics
about the number and amount of
loan applications which have been
rejected during the year and the
reasons for such rejection.’”

81, “That at page 8, after line 27,
the following proviso be inserted,
namely :(—

‘Provided that no person or firm
shall be appointed auditor of more
than one new bank or more than
ten branches or offices of the new
banks.’ "

82. “That at page 9, line 11, after
the word ‘account’ the words ‘stating
reasons for decrease in deposits, pro-
fits and other business of the bank,
if any’ be inserted.”

The questions were proposed.

Mo wif wgrAlT ¢ TWH S EAEA
#% seqa fed § 3% qad @y A% o7
2 2fEp o) 4% §v &, T g€ 99 AR
FIHETT F1 0F e qriegrdz & amaa
A9 ¥R 37 fofd o arsy vt 3 (AT
NfF e K
F1d g1 A Tga wewE wad § 1 A% faara
tfr zwfawr 3 a9 9, wgd 12 8K

13 % 7 ag 2T 77T § “any other matter
which he considers should be brought to
the notice of the Central Government.”

T qee A Arfee @ foid a2 ST &l
¥ ety §F A freem ag & 5 5w
FH FT ULAFO FA F 17 AT IS
51 AR T g g agag g v o AW
o F AYfrr fawg ot 3w #4 arf’sz
garfa % sfas dhrera & g69 1+ < fde

Sir, 1
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¥ w at #§ g9 A8 Fadmar qgd ar
fer o zaar & 9w f& qg& o A
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9 AN A 07§ A g A
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f& foe seg wY qHY @FC TER A
IR XY ATA g1 H F W € 39 @ W
W RTEANDFRE 1@
@ N A wEA FH w oA |
wana ¥ far ¥ g ww =Y qmen
aff f dR 98 a9 FT T@E, O
2 qifvurdz #Y & @ #1729 2w & faow
Fg sxod § 7 a I a7 § W
W AW & {77 W 78 X Y gl
Y AFAEFAT & | I IF qg A& FAT
AT S TF ZHFTAF 1 qE § AR
ESUARUIE L E IS CURAR LI L EA
[y Y T AT g | T /g € 49 ug
Fgr § 7% ag ot foi sng sed T wiws
W g fF fFa smdaa-aw =W & fag
qF F g AF 9 AT IH ¥ feaAl 1
FEFI fFT T | 99 9% gy aiwe
TE AW, 9 TF qg TE IqmAT Svan
fFae @M 7 sraeae @, & A
AT I § fraat w1 78 fem v q@ a=F
T faer &1 SEw QU T A | A A
g f5 St A1 @ FoE W, weR
F9% g ar 59 F fa FwE ¥ o a4y
S, e X e fafawr wgem
FITH Y CF SAEI FA AT AEAY
oF foe faw s, fady o7 fomee g,
faelt 7 #13 wiww &, feft #7  qren
2, et 1 &1 w8, 3T W a)
T F1E G G S, ST 30 TE FF HIE
Gra grar =19 gRIr a8t TX B gITHe
fer waw, afF St ) uw ey aEr
AqrEdy gFm faad q #1E T@ a3 &7
AU T, WS AR T ag A
[T SR IHT A KW AT A
faay wers & fou g faor avmr s
@ g, wrfax # g @@ ff s
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FE A TE AT A F FIXOT I
wer @gr fear s g3 ) AfFR faw
g 9gY § & IgT 9uA § 3w §2
¥R TF Gz a7 qw I g dfemt @)
WX §F THET NEY TEC FY JE | Ay
A gw aa § fr o9 v Y
fmRtag gk o @ q s &
AT TEHI O 0 &, fFam Wit s
FARTY T GET GOUT JE 9 A4 AR,
forer off AR A1 HAT IERT FHIT
FAT 9 WY g faw §, ¥ few gRy
T & fF 98 & S SR v &
Tz fox T ot § ¥ ST avE AR g
wifs s gim #18 § @ afedw o
faae ST ag T AT g | W 6T
el Y W FE W gw g § fF A
AT % & SEw fawd goo st e
faa# waT & SER § IR G &
gae 7 fear S % 9 Wi F 9w-
&Y gfz AT EqTerd § §9 FAT TTE
& &1 79 WA & GEA A SRR FA
¥ 3§ 1 FrE swfe 7gy g SifEw |

T G E T amea S 47 e
 magd & o enfeex a9m@ sy sw
arfezd § fed) ot snfeet A oF 9= av
&F ¥ €9 WG § SY_T &1 F19 {97
T g | @wfEw § F gEer g
Tz @ fF @19 § AN A1 WA qgAT
¥ SAF FIT T NEC AT AT Gy
feama fea@ ar @ A FTA A AW
g §Fdl § 1 I9W I & K FA
arfeg | o W O ennfeed aTd o f
FrZE AT FEIER §, S F gT 5 R
F srrrel &Y, Q1 F, TTAARET F7 R
sfqafraare #1 @ g G a7 Iq9
T g1 F T FT 7GRN A TR
FY wigest oy g7 | @ad ¥ frae
2 fr wifeex #71 awe 3o, fafgq =g
a7 wd, o+ fF fwy o anfeex
F1 O ¥ SATT &% A 1 EH § ST AT
717 & & e s[feeere 7 faar srg o
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sifae & A 7 w7 § R a e
F ¥ a9 S @y &, o fenfyew §
& F7 1 £ A7 IEH TATH T FAT AT §
a1 ga% g fafswa &, samR & 97
firaear & A1 &% FT FT JAS H ATTH-
Far e wiEd o oE w0 A e
FrafaraT ag fF 3T S AT AR ACA
W AR AT ¥ dAfaw aF @ &y
FEVT AT ar AT off O, IO FEAE
ft S FafE g F o R gaa,
fira dRy wEF S £ 29 A F W AR
F FIE G &, FAy afm § 1 afe
fieT off ST G A TAT THT FT AT
T T G 2 SR O GF AT q99 g
A &} o A G AT A AR g
My WY NTERFT Y FHTH
foreierdy 7 WY oUAr EWFE ¥ ag TR
FRards a1 Ay afra e,
gfear 7 a9 2, el %7 @vE @qd T g
¥ | TR FE 9 AT ST & A AT W aF
¥ wewer &, fom 1 so% frews wew
¥ foar AT R, SARY JATaRg AT AR
fr gaam fr AT ag A IF 9% & FIR
¥ FHT AT @Y | T IAE A O FAAT
afe g TAEM a1 S w9 FEAT
RS IHHT 9 TEN TAS F F AT |
FfET T T AN ST THIET HR @ret
Y TF AR AT T FIA A & Al
TAT ¥ T F I A T T gREd
FTAMT AMET § A1 qg &4 A W TG
T, afea arw feafy 3o T &3
g ot i frdew 9@ & B 59T e
I =@ famr F W@ A @FER FIA A
WAT @A & AT TA GWEAl FOEFR
T T ATT &7 1S i ALY gy =0T |
zafad o a6 g oy S #+T
aed %t g 5 o g ameEr A
TFTTFTLFRT |

SHRI P. GOVINDA MENON * Mr.
Vice-Chairman, Sir, I admire the energy
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and persistence with which Dr. Mahavir
15 trying to stall the progress of this
Bil at this stage.

DR BHAI MAHAVIR: We know
that you are going to pass it.

SHRI P. GOVINDA MENON: I
refuse to concede that there would be
anything different in these 14 nationalis-
ed banks from other banks and that
they should be treated i a different
manner with respect to audit, etc  All
that he wants m his three amendments
can be brought by appropriate measures
before the Government m Parliament.
For example, the last sentence 1n clause
14 15 .—

“a corresponding new bank shall
transfer the balance of profits to the
Central Government.”

That bewng so, it 1s always open to
a Member of Parliament to put the
question . What 15 the amount of profit
which has been transferred from bank
A, from bank B, from bank C etc. And
if the amounts are small, a question can
be asked why they are small, and there-
i will come the question of contraction
in deposits, 1f any . . .

DR. BHAI MAHAVIR : Excuse me
for this interruption Even now we
keep on asking and we are continuously
bemng told of the losses we suffer, for
example, 1n the various projects. But,
then, after learning of it how are we
able to stop them ?

SHRI P GOVINDA MENON: You
asked about profits of the nationalised
banks I am here on the question of
banks and not projects. Then, Sir, he
says so many auditors shall not be given
so much work. Sir, this 1s not a Bill
mtended to regulate the distribution of
work among auditors This 1s a Bill
with respect to these 14 nationalised
banks If vou want to have a provision
under which auditors will not get too
much of work, then bring another Bill
in order to regulate the distribution of
work between auditors if the Govern-
ment are favouring certain auditors and
giving them too many banks to be audit-
ed That 1s a matter which can also
be raised in Parliament T thimk 1t
would be disfiguring this Bill 1f this
amendment that no person or firm shall
be appointed auditor of more than one
branch or more than ten branches of
the new banks etc If amendments such
as these are adopted and incorporated n
this Bill, that would be a disfigurement
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of this Bill. I am not in a position to
accept this amendment.

THE VICE-CHAIRMAN (SHRT M.
P. BHARGAVA) : I put all the three
amendments to vote,

The question is:

80. “That at page 8, after line 23,
the following be inserted, namely :—

‘(1A) The new banks shall at
the end of every financial year
prepare an Annual Report, which
shall be placed before each House
of Parliament; and such Report
shall, besides the usual matters nor-
mally included in the Report of
the Board of Directors, indicate
how their activities have assisted
industrial and economic growth in
the country, and give statistics
about the number and amount of
loan applications which have been
rejected during the year and the
reasons for such rejection.””

THE VICE-CHAIRMAN (SHRI M.
The motion was negatived,

P. BHARGAVA) : The question is :

81. “That at page 8, after line 27,
the following proviso be inserted,
namely :—

‘Provided that no person or firm
shall be appointed auditor of more
than one new bank or more than
ten branches or offices of the new
banks.’ ”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

82. “That at page 9, line 11, after
the word ‘account’ the words ‘stating
reasons for decrease in deposits, pro-
fits and other business of the bank,
if any’ be inserted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

“That clause 14 stand part of the
Bill.”

The motion was adopted,
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15—Removal from office of
directors, etc.

SHRI DAHYABHAI V. PATEL:
Sir, I move :

83. “That at page 9, for line 45, the
following be substituted, namely :-—
‘(a) carry on any business in-
cluding the business of banking in
India with deposit not exceeding
rupees forty-nine and half crores.””

86. “That at page 10, after line 19,
the following provisos be inserted,
namely :—

‘Provided that if within one year
from the commencement of this
Act any officer or employee of an
existing bank wishes to resign from
the service of the corresponding
new bank, he shall be at liberty to
do so and upon such resignation he
shall be paid in full all such retire-
ment benefits by the corresponding
new bank as would have been pay-
able to him by the existing bank on
the basis of confinuity of service
and without any deduction whatso-
ever in respect of any short-fall in
the total period of continuous ser-
vice required for qualifying for
such benefits :

Provided further that the com-
pensation, if any, payable to an
officer or other employee under
the Industrial Disputes Act, 1947,
or under any other law for
the time being in force in respect
of the transfer of his services
from an existing bank to the
corresponding new bank shall be
paid to him by the corresponding
new bank and such payment shall
not be deducted from the com-
pensation payable under this Act
to the existing bank.’”

(The amendments also stood in the

names of Sarvshri M. K. Mohta, K.

Sundaram, Lokanath Misra, Devi Singh
and Ram Singh.)

DR. BHAI MAHAVIR : Sir, I beg to
move :

84. “That at page 10, ling 17, after
the word ‘terminated” the words “in
terms of the rules and regulations of
the bank’ be inserted.”

88. “That at page 10, after line 19,
the following proviso be inserted,
namely :—

‘Provided that their remuneration
and terms and conditions of service
shall not be altered to their detri-
ment without their consent.’”

Clause
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SHRI R, N. JHA (Bihar) : Sir, I beg
to move :

85. “That at page 10, line 18, after
the word ‘altered’ the words ‘to their
advantage’ be inserted.”

89. “That at page 10, lines 25 to
31 be deleted.”

SHRI CHITTA BASU: Sir, 1 beg
to move:

87. “That at page 10, after line 19,
the following proviso be inserted,
namely ;—

‘Provided that the existing terms
and conditions of their services
shall not be prejudiced in any
way.””

90. “That at page 10, lines 28-29,
the words ‘or any other employee’
be deleted.”

The questions were proposed.

SHRI K. SUNDARAM : Mr. Vice-
Chairman, my amendment is:

“That at page 9, for line 45, the
following be substituted, namely :—

‘carry on any business including
the business of banking in India
with deposits not exceeding rupees
forty-nine and half crores.’”

This clause deals with the functions that
are to be carried on by the banks after
their take-over. They are allowed to
register transfer of shares. They are
allowed to arrive at agreements with the
Government. They are allowed to dis-
tribute the cash received or the amount
of compensation received to their share-
holders. And some of the banks are
allowed to carry on the business of
banking in other countries. Therefore,
they are not allowed to carry on bank-
ing business only in this country. Now,
there are 40-odd banks which have got
deposits of less than Rs, 50 crores. They
are allowed to function in this country
itself. I do not see why these 14 banks,
after the take-over of their share capital
and their deposits, should not be allow-
ed to function in this country as bank-
ing institutions within the limits already
accepted and allowed by the Govern-
ment. Therefore, the amendment I have
proposed is to allow these 14 banks to
continue to function ag banks within the
limits accepted by the Government.

The other amendment that I have
proposed is :
“At page 10, after line 19, the
following provisos be inserted,
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(Acquisition & Transfer 3288
of Undertakings) Bill, 1969%4

‘Provided that if within one year
from the commencement of this Act
any officer or employee of an existing
bank wishes to resign from the
service . . "

THE VICE-CHAIRMAN (SHR1 M.
P. BHARGAVA) : The amendments
are with everybody. You can comment
on it.

SHRI K. SUNDARAM : Yes. This
Bill contemplates that all the managers,
supervisors and the other staff of the
existing banks will be taken over by the
new bank. Now, there are people who
have got different ideas. The relation-
ship between the labour and the manage-
ment is not the same in every institu-
tion. In the same institution there are
people of different types. A servant
may like to serve under one master—
he may be a very good servant, a very
faithful servant—but he may not like to
serve another master. Now, if an
employee does not want to serve a
nationalised bank, this Bill does not give
him any option whatsoever. Some time
must be given for these employees to
choose between serving and not serving
a nationalised institution. As has been
said by several Members, the nationalis-
ed banks may function smoothly, as it
has been functioning all these years, or
they may not. It all depends on the
board of directors, on the personnel and
on the scheme that is to follow. Now,
these employees will not have any op-
portunity to see how this is going to
work. Therefore, these employees must
be given an opportunity and a time limit
of at least one year to work under the
new circumstances, new environments,
new banks and under new conditions
before they decide whether they would
like to work under the institution or not.
If they resign now itself, as soon as this
Act comes into force, there may be
some benefits that they may lose. If
they voluntarily resign from service,
they may lose in provident fund, retire-
ment benefits and such other things. 1
want that these employees must be given
an opportunity at least for one year
to work under the new system and if
they like the job, they may continue;
otherwise they must be allowed to retire
with all the benefits that are due as on
the date of this Act coming into force,
without any reduction whatsoever.

The second paragraph of the same
amendment suggests that the Industrial
Disputes Act should be made applicable



3289 Banking Companies

to them and they must be allowed what-
ever is provided there. They must be
entitled to full benefits when they retire,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Are you not speak-
ing on amendment No. 917

SHRI M. K. MOHTA : There seems
to be some clerical mistake because
amendment No. 91 pertains to clause
16, the next clause,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : I will see. In the
meantime, you may begin Dr. Mahavir.

DR. BHAI MAHAVIR : Mr. Vice-
Chairman, in this clause we are referring
to the officers and employees and we say
that they will hold their officers and will
enjoy the same rights as pension, gra-
tuity, etc.,, which they are enjoying
now,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : You are right, Mr.
Mohta.

DR. BHAI MAHAVIR : And we go
on to say that they will continue to de
so unless and until their employment
in the corresponding new bank is ter-
minated. Now the question here is:
Is the Government to take an arbitrary
authority for termination, or is the Gov-
ernment going to accept certain rules
and regulations according to which this
termination is to be done? Now they
may say that my suggestion is redun-
dant; they may say that there are other
laws governing such termination of
services. But even then, if these words
are added, that it would be done in
terms of the rules and regulations of
the bank, nothing would be lost, but a
little clarification would be added. Simi-
larly, at the end of the paragraph you
find :

“, .. until their remuneration, terms
or conditions are duly altered by the
corresponding new bank.”

The question is, when you alter the
terms and conditions or the remunera-
tion in the new bank, do you promise
or do you not promise, that their re-
muneration and terms and conditions
would not be altered to the detriment
of the people concerned? Actually,
yesterday while speaking on the Bill I
said that if the Government could give
an assurance to the employees that none
of them would have to suffer any losses
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in terms of service or remuneration or
they would see that the best terms of
the Bank of India would be made avail-
able to all employees of these banks, at
least one thing could be claimed, that
the Government has the interest of the
employees at heart. But here, without
giving any such assurance, if you take
the powers to terminate—you do not
even say that if there is any alteration
in the remuneration or other terms, it
would not be to the detriment of the
employees—I think it is a farce to
speak of the benefits of the employees
and small men and about the exploita-
tion of the other people in regard to
their employees. 1 would ask, therefore,
the Law Minister and the Government
to see if this innocent amendment,
which they cannot on the face of it
disapprove, can be accepted. If they
are unable to accept even this, does it
not mean that they have come with their
minds closed and they are sitting here
only for participation in a mock debate
and that they do not mean to accept
anything, however reasonable it may
be ?

s\ TX AT WY : ITAATEAH TR AT,
AT gy Fga vrEr AT g fE AW 10
# qfer 18 ¥ T ‘reeE’ ¥ AT 7 U=
7 fmaz maEs’ &R SEAr wwar
g1 wEEw, WY sHAd § 3T AWl A
afrdx & ara o gfead § IR T T
¥ dag ¥ g a1 ded F gAg F i A
afew FNww F @7y ¥ &, I H a7 A
ofead g 3@ 7 sTfewr 3% @
g A & @A g f5 a9 afeadT o=
Ffridmrafgr ) cR a@a @ f
RN IT A Yfad § @ W IT A
AT AN aFar g h a1 mhEw
¥4 wex ‘T feuy ueaiew’ I w90 O¢
HEAT ATRATE |

g aa & arar g v & 10 N
dfer 253 313F TH A gar 3N =rfgg!
w faa § 2 ggw FHafa # qgam
M favare M sefags v @y way
21 T 2T AIER A I AT FTEF R
fs gz 32 3 fzq 3 faqrs #1 qa @ A
e A Yaz g dar g A ¥
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gflw #1 & @1 #T Arg a7 A g
21 zA dfeal § 39 AGg F gF A
S 7 N g A T 1 F FEAA
g o as s atww 97 W famw
¥ 47 et &, ST F TEAWT AT ITHT
wee & Agfmag ® gAAdy & 91 ST &
S IS TF AT & IT AT SrAd 1 ST
wform s ffmal AT T & F|wa g
gafeg z7 dfeaal =1 g@ § @ ger faar
17 |

SHRI CHITTA BASU: Mr. Vice-
Chairman, Sir, I am speaking on my
amendments, 87 and 90,

Amendment 87 relates to sub-clause
(4) of Clause 15 whetein it has been
suggested that the remuneration, terms
and conditions of the employees of the
new banks can be duly altered. I do
not know what has prompted the Gov-
ernment to bring forward such a perni-
cious provision in the body of this Bill.
You know the Government even yester-
day was talking about the participation
of the employees so that the major ob-
jective of this legislation is fulfilled. If
this kind of a legislation is there which
empowers the Government to adversely
prejudice the interests of the employees,
naturally you cannot expect willing co-
operation from the employees. From
that point of view and also from the
point of view of natural justice my
amendment suggests that if at all any
conditions of service are to be altered,
that alteration should not be prejudicial
to the interests of the employees and
should not in any way affect the bene-
fits which they are now enjoying. This
is with regard to my amendment, No.
87.

Now, with regard to amendment 90,
it relates to sub-clause (6) of the Clause
under consideration. Under the Indus-
trial Disputes Act there is a provision
for payment of compensation on account
of any transfer. Now, the Government
wants to take away that right which is
being enjoyed by the employees under
the Industrial Disputes Act, 1947. As
a matter of fact my amendment is very
different from that of all others. The
officers who are highly placed and who
are receiving fat salaries, they may not
be compensated on transfer. But you
should consider the difficulties of a poor
man. a poor employee, who may be

[ RAJYA SABHA |

(Acquisition & Transfer
of Undertakings) Bill, 1969
required to be transferred under the
provisions of this Clause. And this
Clause empowers the Government not
to make any payment by way of com-
pensation though he is entitled to under
the Industrial Disputes Act. Therefore,
if the Government feels it so, the highly
placed officers may not be paid any
compensation, but the benefits of the
small employees, the low-paid employzes,
should not be taken away. Therefore,
my simple amendment is that the
words “or any other employee”
should be deleted in lines 28 and 29.
If you feel that the highly placed
officers can manage without any com-
pensation being paid to them for any
transfer because they are receiving fat
salaries, it is all right; but you should
not apply this provision to the low-paid
employees because they are already very
poorly paid and any new provision you
want to bring in should not be preju-
dicial to their interests. Therefore, I
urge on the Government to accept my
amendment in the larger interests of the
employees and the fulfilment of our
objective,

SHRI P. GOVINDA MENON : Mr.
Vice-Chairman, Sir, except amendment
No. 83 that the existing banks should
be allowed to transact any business in-
cluding the business of banking in India
with deposits not exceeding rupees forty-
nine and half crores, all other amend-
ments have been moved under a misap-
perhension . | .

SHRI CHITTA BASU:
move it,

SHRI P. GOVINDA MENON: 1
will try to remove it. Regarding this
amendment, No. 83, with due respect,
with due deference to the respectable
Members who have moved that amend-
ment, I should say that it is an amus-
ing amendment. The object of this Bill
is to take away the banking business,
the banking undertakings, from the
existing banks, and as soon as it is done,
their banking licences will be cancelled
by the Reserve Bank of India because
they have no banking business. All their
banking business has stopped from
the 19th July and under Section 22
of the Banking Regulations Act their
banking licences, I believe, will be can-
celled. After the banking licences are
cancelled, they continue as limited com-
panies registered under the Companies
Act, And now I am being asked to
say in this Bill that they will be allowed
to carry on banking business with a
deposit up to Rs, 491 crores . . .
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AN HON. MEMBER : Let them be
relicensed.

SHRI P. GOVINDA MENON : Re-
licensing is not done by the Government
or by legislation. It is done by the
Reserve Bank if the Reserve Bank thinks
that after this nationalisation these four-
teen existing banks should again be
given licences under Section 22 to carry
-on banking business, but I do not think
:Ee Reserve Bank will do anything like

at,

SHRI A, P. JAIN (Uttar Pradesh) :
T do not think it will be so foolish.

SHRI M. K. MOHTA : There is a
specific provision that the existing banks
would not carry on banking business but
if their deposits do not exceed Rs, 50
crores, why should not the existing banks
be allowed to . . .

SHRI P. GOVINDA MENON : Be-
cause this Bill is intended to take over
the banking business of the existing
banks. Whether you like it or not,
that is the object of the Bill—to take
over the banking business of the exist-
ing banks, That being the object of the
Bill, to bring an amendment to this
clause of the Bill that they should be

allowed to continue banking business, is -

something which cuts at the root of this
Bill, and therefore, I say that I cannot
accept it.

Regarding the conditions of service of
the employees .

SHRI N. SRI RAMA REDDY
{Mysore) : May I just ask what hap-
pens to the corporate body after the
banking licence is taken away from it ?
Do you allow it to function in any
other capacity 7

SHRI P. GOVINDA MENON: It
is not for me. It is for the Companies
Act to say what they can do. If the
shareholders think that the banks should
be dissolved, then the companies can
be dissolved . ..

SHRI N. SRI RAMA REDDY:
‘When all the shares are taken over by
the Government, there are no share-
holders left.

SHRI P. GOVINDA MENON : That
is wrong. There is no provision which
says that the shares are being taken
over; the shareholders are there. They
will receive compensation. There is a
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provision in Clause 15 which says that
one of the duties of the existing bank
will be to distribute the compensation.
But if the sharcholders meet and decide
that they will rather continue as mem-
bers of the existing bank, it is for them
to decide. That is a different matter.
But according to me, it is open for a
minority of shareholders to go and say
since the substratum of the company
has been removed, the company should
be wound up. And if the existing banks
are not prepared to distribute the com-
pensation to the shareholders, I am
sure that a liquidator will come to distri-
bute the compensation to the share-
holders.
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SHRI A. P, JAIN : Why do you not
make a provision like that ?

SHRI P, GOVINDA MENON:
There are certain reasons which 1 tried
to explain yesterday. Regarding the
position of the employees clause 6, to
which reference was made is for this
purpose. Suppose there are emplovees
of one of the existing banks, as soon
as this Bill is passed or right from 19th
July, they have become employees of
the corresponding bank. To give an
illustration, an employee of the Central
Bank of India Limited has become an
employee of the Central Bank of India.
Notionally that is a transfer from one
company to another, from a joint stock
company to a statutory corporation.
The object of clause 6 is to see that
although there is this notional transfer
no claim should be made for transfer
benefits. It is intentionally done. In
the other House I explained to friends
who said that terminal benefits should
be given, what would be the results if
terminal benefits are given. The result
will be they become new employees in
the new bank. That is not what any-
one who has the interest of the
employees in mind will like to see. I
can assure you that the object of the
Government is to see that the employees
of the existing banks should continue
without break in service in the new
banks.

SHRI CHITTA BASU: With
existing remuneration.

the

SHRI P. GOVINDA MENON : Yes,
on the existing remuneration. It is
stated in sub-clause (4).

SHRI CHITTA BASU: Can you
alter ?
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SHRI P, GOVINDA MENON : The
word is not ‘alter’. The word is ‘duly
altered’. There are laws in this country
under which you cannot reduce the |
wages of a worker and therefore ‘duly’
mean by due process of law. If the law
will permit, but I am sure the law will
not permit it. Therefore ‘alter’ here
can only mean ‘enhance’. Nobody
changes the wages these days of
workers to reduce them. So I can as-
sure everyone that there is absolutely
nothing in clause 15 which will in any
way affect the rights of the workers. All
their rights are guaranteed. Whatever
they have got in the existing banks they
will continue to get in the new banks
and their rights to pension, if any, gra-
tu1ty2i provident fund, all these are pro-
tected.

_DR. BHAI MAHAVIR : Will you [
give the best salary that is now paid ?

SHRI P. GOVINDA MENON: 1
can see through his mischief but I shall
not be drawn into that mischief. Vary-
ing degrees of remuneration exists in
these various banks and it is not the
intention of the Bill to alter them and
bring them to a uniform rate. I know
you dislike this Bill, 1 know you op-
posed this nationalisation but do not
think that there are not Members here |
who will not be able to see through this
kind of mischievous suggestion. *

|

DR. BHAI MAHAVIR : This type
of statement is mischievous. I object
to this statement from the Minister,

SHRI P. GOVINDA MENON : Mis-
chievous is not unparliamentary,

SHRI K. SUNDARAM : I have not
disputed about the quantum of terminal
benefit or whether it is higher or lower
when the new banking company has
taken over the services of these people.
1 want to know whether these employees
will be given an opportunity to work
under the new circumstances for one
year before they can decide whether to
work of to resign with the same terminal
benefits as though they had been con-
tinuing with their old bank,

SHRI P. GOVINDA MENON : Both
the Prime Minister and to a smaller ex-
tent myself, have received hundreds of
messages welcoming this Bill and I do
not think there is any employee who
has expressed a desire to go out of these
nationalised banks after an interim pe- |
riod of one year. These are fancied

[ RAJYA SABHA ]
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objections produced on behalf of the
employees.

SHRI K. SUNDARAM : Even if it
is for a minority . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Please resume your
seat, Np more,

SHRI K. SUNDARAM : Why not
for the minority of the employees?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : No more.

I shall now put the amendments to
vote.

[Tue DEpUTY CHAIRMAN in the Chair]

THE DEPUTY CHAIRMAN : The
question is :

83. “That at page 9, for line 45, the
following be substituted, namely :—

‘(e) carry on any business ir_)—
cluding the business of banking in
India with deposits not exceeding
rupees forty-nine and half crores.’”

The motion was negatived:

THE DEPUTY CHAIRMAN :
question is :

86, “That at page 10, after line 19,
the following provisos be inserted,
namely :—

‘Provided that if within one year
from the commencement of this
Act any officer or employee of an
existing bank wishes to resign from:
the service of the corresponding
new bank, he shall Be at liberty
to do so and upon such resignation
he shall be paid in full all such
retirement benefits by the corres--

nding new bank as would have

een payable to him By the existing
bank on the basis of continuity of
service and without any deduction
whatsoever in respect of any short-
fall in the total period of conti--
nuous service required' for qualify-
ing for such benefits :

Provided further that the com--
pensation, if any, payable to an
officer or other employee under-
the Industrial Disputes Act,
1947. or under any other law
for the time being in force in
respect of the transfer of his
services from an existing bank to
the corresponding new bank shall!

The
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be paid to him by the corres-
ponding new bank and such pay-
ment shall not be deducted from
the compensation payable under
this Act to the existing bank.’”

The motion was negatived.,

THE DEPUTY CHAIRMAN :
question is :

84, “That at page 10, line 17, after
the word ‘terminated’ the words ‘in
terms of the rules and regulations of
the bank’ be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

88, “That at page 10, after line 19,
the following proviso be inserted,
namely :—

‘Provided that their remuneration
and terms and conditions of service
shall not be altered to their detri-
ment without their consent.’”

The

The motion was negatived,

THE DEPUTY CHAIRMAN :
question is :
85. “That at page 10, line 18, after
the word ‘altered’ the words ‘to their
advantage’ be inserted.”

The

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :
89. “That at page 10, lines 25 to 31
be deleted.”

The motion was negatived,

[THE VICE-CHAIRMAN (SHRi1 M. P.
BuArRGAVA) in the Chair.]

SHRI CHITTA BASU: In view of
the assurance given by the Minister I
beg tgownthdraw my amendment Nos. 87
an .

*Amendment Nos. 87 and 90 were,
by leave, withdrawn,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :
B'l‘l‘That clause 15 stand part of the
il.”

The motion was adopted,
Clause 15 was added to the Bill.

*For text of amendments, vide col.
3286-87 supra,

{8 AUG. 1969 ]
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Clause 16—Obligations as to fidelity and
secrecy

SHRI M. K. MOHTA : I beg to
move ;

91, “That at page 10, after line 38,
the following proviso be inserted,
namely :

‘Provided that every correspond-
ing new bank shall at all times
during working hours disclose to
the existing bank in relation to
which it is the corresponding new
bank all such information, parti-
culars, documents, account books
and the like as the existing, bank
may reasonably require relating to
its affairs and undertaking up to
and including 19th day of July,
1969 for the purposes of determi-
nation of the amount of compensa-
tion receivable by it under section
6 of this Act, whether by agree-
ment or upon reference of the
matter by the Central Government
to the Tribunal.””

This is a very simple and reasonable
amendment. This only says that when-
ever any existing bank requires any in-
formation for the purpose of determina-
tion of the amount of compensation
réceivable by it, the corresponding new
bank would provide such information to
the existing bank. Now the existing
banks would require a lot of informa-
tion for making out their cases for com-
pensation and since all the books and
records would really be in the possession
of the corresponding new banks, it is
imperative in the interests of justice
that that information be made available
to them. Lest it be said on behalf of
the Government that the existing banks
can always approach the Tribunal in
this matter, may I say that it would be
much simpler and it will save a lot of
time before the Tribunal of the informa-
tion is first made available so that the
case is properly made and then the
matter goes before the Tribunal,

The question was proposed.

SHRI P. GOVINDA MENON: I
would request the Member to go back
to clause 6(a) and (b) where it is said
that the amount of compensation can
be fixed by agreement between the exist-
ing bank and the new bank.

6 p.M.

Now agreement presupposes discus-
sion. Discussion presupposes disclosure
of information. Therefore this is an
unnecessary amendment. No agreement
can be reached unless the existing bank
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gets full information. about the condi-
tions of the new bank. Therefore this
is not necessary. As for the Tribunal it
has got all the powers of a civil court,
and all the documents necessary in order
to come to a decision regarding the
amount of compensation will be called
for by the Tribunal, and they will be
produced. Therefore, I think this is
redundant.

SHRI M. K. MOHTA : Since the
hon. Minister is not opposed to the
whole idea he may kindly agree to my
amendment,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : He is not agreeing.
Now the question is :

91. “That at page 10, after line 38,
the following proviso be inserted,
namely :

‘Provided that every correspond-
ing new bank shall at all times
during working hours disclose to
the existing bank in relation to
which it is the corresponding new
bank all such information, parti-
culars, documents, account books
and the like as the existing, bank
may reasonably require relating to
its affairs and undertaking up to
and including the 19th day of July,
1969 for the purposes of determi-
nation of the amount of compensa-
tion receivable by it under section
6 of this Act, whether by agree-
ment or upon reference of the
matter by the Central Government
to the Tribunal.””

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

*“That clause 16 stand part of the
Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17 to 22 were added to the
Bill,

Clause 23—Rules and schemes to be
laid before Parliament

SHRI DAHYABHAI V. PATEL : 1
move :

92. “That at page 12, line 3, for
the words ‘the Central Government’,
the words ‘Reserve Bank of India
after consultation with the Central
Government’ be substituted.”

[ RAJYA SABHA ]
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SHRI CHITTA BASU : I maove :

93. “That at page 12, lines 8to 11,
for the words ‘both Houses agree in
making any modification in the rule
or scheme or both Houses agree that
the rule or scheme should not be
made, the rule or scheme shall there-
after have effect only in such
modified form or be of no ef-
fect, as the case may be’' the
words ‘and it shall come into
force after it has been agreed to by
both Houses before the expiry of the
session in which it is so laid or the
session immediately following’ be
substituted.”

The questions were proposed,

SHRI M. K. MOHTA : Mr. Vice-
Chairman, Sir, the object of amendment
No. 92 to clause 23 is that the Cen-
tral Government must consult the
Reserve Bank before framing rules and
schemes. It is in line with our submis-
sions in respect to other clauses in the
Bill and we have always maintained
that the Government of India’s bureau-
cratic machinery alone should not do
things in respect of the nationalised
banks but an expert body like the
Reserve Bank of India must be consult-
ed at every stage for the conduct of the
business. While supporting the idea be-
hind nationalisation it has been said on
behalf of the Government that there are
so many laudable objects which must be
undertaken. What I would like to sub-
mit is that the objects may be laudable
but they might be out of place in a
certain context. For instance, rural
electrification may be very laudable.
Subsidised irrigation may be very laud-
able. Aid to artisans may be very laud-
able. Subsidised medical facilities may be
very laudable. But the question really
is whether the banking system is the
forum for undertaking these laudable
objects. If the Government wants to
subsidise any of these things, the Cen-
tral exchequer is the right source for
such subsidies, and the credit policy of
the nationalised banks should not be
framed in such a way that the deposi-
tors’ money would be jeopardised. That
is why we insist at every stage that an
expert body like the Reserve Bank of
India must be consulted before any ac-
tion is taken so that the Government, in
its zeal for laudable objects, may not
do any thing in regard to the depositors’
money which would prejudice their inte-
rests.

SHRI CHITTA BASU: Mr. Vice-
Chairman, my amendment is more a

3300
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matter of principle. Here this clause
23 relates to the rules and schemes, and
1t has been saird that the rules or the
schemes, which may be formulated
under the provisions of the Act, can be
modified 1n the usual way, You know,
Mr. Vice-Chairman, that the procedure
mn this House and the other House is
that, 1f such rules are framed by the
Government 1 accordance with the
Act, then the Government does not suo
moty come with a proposal for a dis-
cussion on them. It 1s for the Mem-
bers to give notice of a motion for
their modification, and then and then
alone the House takes 1t up for consi-
deration, and it is modified or changed
o1 nullified and that takes effect,

Mr. Vice-Chairman, if you allow me
to sav, the whole Act 1s based on the
scheme. The objectives of the Act can-
not be fulfiled unless we are in the
know of the scheme. Now I do not
want to discuss this thing at length, We
have got no such scheme at the present
moment, and yet Government wants to
have the approval of the House for a
scheme yet to be made. It 1s a nega-
uve approach and the approval given
will be negative approval of the scheme.
Therefore, my pomt of view 1s this—
which 1 want to place by way of my
amendment—that 1t should be discuss-
ed The Government should come
with a motion. It should be discussed
and accepted by the House. Then alone
it should be given effect to. If that
is not done thea, I think, the Govern-
ment cannot have the benefit of the
positive approval of Parliament. The
way they want to get the approval is
the negative way, that 1s, it 1s the Mem-
bers of the House who will have to
move a motion for the modification of
the scheme. But what I want is this
that the Government should, of their
own accord, come to the House for ap-
proval of the scheme which has to be
framed under this Act. Therefore, it
is more a matter of principle than any
other thing Therefore I want that for
the particular principle of positive ap-
proval Government should accept this
amendment.

SHRI P. GOVINDA MENON : Sir,
I oppose both the amendments. Now,
Mr. Chitta Basu’s amendment is an
attempt to make a departure from a
procedure which we have been follow-
ing all along.

SHRI CHITTA BASU : It is because
clause 23 says, “Every rtule and every

I8 AUG. 1969 )
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| scheme made by the Central Govern-

ment” whereas usually 1t 15 “Every rule
made by the Central Government”, and
it 1s there the differénce lies and that
13 my contention. My whole emphasis
1s on the ‘scheme’, not on the ‘rule’,
Clause 23 relates to ‘rules and schemes’
whereas a similar clause in other Bills
relates only to ‘rules’,

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA) : Mr. Chitta Basu,
this 1s the phraseology n almost all
such similar clauses dealing with rule-
making powers.

SHRI CHITTA BASU: My whole
objection 1s this. Here ‘scheme’ is the
mtegral part with which you have not
approached the House, Therefore, the
House should be approached suo motu.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : What is expected is
that the Members should be vigilant and

if the want to change any rule they
should give notice. This 1s the usual
practice,

SHRI CHITTA BASU:
is a negative way.

SHRI P. GOVINDA MENON : The
power of Central Government to make
scheme 1s there 1n clause 13 and it is
that scheme which finds a place n this
clause 23, and the hon. Member seems
to have mssed the bus., We are now
on clause 23 which speaks of rules, and
the invariable practice 1s that Govern-
ment makes the rules and places them
on the Table of the House, and the
Members either move amendments or
agree to them. And the occasion for
discussion of this Bill should not be
made the occasion for effecting any
change in the rules regarding the process
of rule-making.

But that

Regarding the amendment No, 92, all
I can say is that the rule-making power
under any legislation rests with the
Government, but if you see the next
clause 24 “Power to make regulations”
—regulations are more important—
there we have made the provision that
the Board of Directors can make the
regulations only after consultation with
the Reserve Bank. For making the
Rules the power rests with the Govern-
ment and consultation with the Reserve
Bank is not deemed necessary.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA) : The question is :

92. “That at page 12, line 3, for
the words ‘the Central Government’,
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the words, ‘Reserve Bank of India
after consultation wit'h the; Central
Government’ be substituted.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

93, “That at page 12, lines 8 to 11,
for the words ‘both Houses agree in
making any modification in the rule
or scheme or both Houses agree that
the rule or scheme should not be
made, the rule or scheme shall there-
after have effect only in such modi-
fied form or be of no effect, as the
case may be’, the words ‘and it shali
come into force after it has been
agreed to by both Houses before the
expiry of the session in which it is so
laid or the session immediately fol-
lowing’ be substituted.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

*“That clause 23 stand part of the
Bill.”

The motion was adopted.
Clause 23 was added to the Bill.
Clause 24—Power to make regulations.

SHRI DAHYABHAI V. PATEL : 1
move :

94, “That at page 12, lines 16-17,
the words ‘and with the previous sanc-
tion of the Central Government’ be
deleted.”

SHRI R. N. JHA: I move:

95, “That at page 12, after line 39,
the following proviso be inserted,
namely :—

‘Provided that the total amount
of salary and allowances and per-
quisites to any one shall not exceed
rupees one thousand and five hun-
dred per month.””

96. “That at page 12, after line 41,
the following be inserted, namely ;:—

‘(ee) the terms and conditions of
service shall maintain the existing
seniority and shall not be adverse
to what they are at the time of
taking over the banks.’”

[FRAJYA SABHA ]
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SHRI CHITTA BASU : I move :

97. “That at page 13, after line 12,
the following be inserted, namely : —

‘(n) the establishment of joint
consultative councils at all Ievels
consisting of the representatives of
management and recognised trade
unions of the em,gloyees including
supervisory staff.’

The questions were proposed.

SHRI M. K. MOHTA : Mr. Vice-
Chairman, this clause deals with power
to make regulations. Our contention
here is that the Board of Directors
should make regulations in consultation
with the Reserve Bank of India only
and the words ‘with the previous sanc-
tion of the Central Government’ should
be deleted. The reason for the amend-
ment is that if on each and every matter
the previous sanction of the Central
Government is required to be taken by
the national banks a bottleneck would
be created and the day to day funce
tioning would not be smooth. Consul-
tation with the Reserve Bank of India
would be quite sufficient for the purpose
of the Board of Directors of the natios
nalised banks.

sf\ T ATTRIO WY : JoENTERY WERY
A 12 %Y dfi@ 39 & FrT 72 FYTAT
qEATE
“Provided that the total amount of
salary and allowances and perquisites
to any one shall not exceed rupees

one thousand and five hundred per
month.”

ITIATET WERY, N A F7 I3Tw
7z & fF 3w ¥ =@ quz it gwliw 3w
A F gra § F 9O N § AT F
fagme § Sogm ST WIE 1 FIMTHTF
TETIFTT A g7 T A1 § a0 & |raraw
/i &t srfas feafs § ofeda @
iy =% fMq aga stiawms 2 v 2w
¥ gx saf 7 srwEdY v Fmr ag
T3 | 5T aF HH7 ALY A1) A 59 TF
? FUH AL FI ARG ALY FL gFA |
TF qF T a0 § F9 AL F1 A1
2 A1 3 1@ wmar Sfafamw § &t Hd
a<s FUET AR F AT 7 FT 8 FAT
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wfafer &1 Zw 9 & § uF gwmEATd
FHIT T AT FAT F1gI & A 99 &F |
haﬁammrﬁgmdﬁqﬁﬁé‘—r{
FE EWT a9 T gH IV T AL ) A
7 FT gwa & | Tl § wgar g fe o
Zux ug gwrgw fxar € swd wraw
g7 U =fem # amweAr wr W Iy
&t sy =nfed sk @@ €T 1500 WA
¥ afgs =& & wfed 1w A
Z9 T faer 3 gaTer A4 A ey

[8 AUG. 1969 ]

AT qtgY Y qEATW T A AR @R
W W § qEETE AT FgHAT T J1q AV
grad | e g ag Tgarg fs agam
e faqas & e € sy |

¥ gAY wwaT T awr A Y fw aw
12 Y dfm 41 F qrz 72 e fgar am -
‘(ee) the terms and conditions of
service shall maintain the existing
seniority and shall not be adverse to
what they are at the time of taking
over the banks.”
¥ 59 qaT & qA AE Tear g w
W g % waarfal 1 @ faafa §
gfae &Y ot FAaw g, TE TFUT @R |
T ug q1a wEf I1gar g fr 9 dfrarfed
ar gy feqfa § frd s =r w1 afz-
Taq frar a1 F0 & UEEEw A
% Faarfal & aq §oEr a7 g
oY e & wfy 9% ©F 7 g= <
FY YFAT HTE F | A IH AE B FH
fegd i foasr asg A o9 fgal ¥
TFATA g v 4 faw & giw ¥ Afq
SAEY sredy g ST | 3wfag 7 argar
g f& 3 gwnya o g q99 § §, 99A!
Tt faar sra qrfe A= /AT & S ey
qF1 & UEEF T F A€ A § W
FTAW W | F AT FGT § 5 wwAE |
ol oft 3 AT dwvaAl B S NFC A |
SHRI CHITTA BASU: Mr. |
Chairman, my amendment is very
simple. The Government wants under

this clause certain powers to make regu-
lations. I simply want that the Gov-

Vice-
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ernment should also make regulations
with regard to the establishment of
Joint Consultative Councils at all levels
consisting of the representatives of
management and recognised trade unions
of the employees including supervisory
staff. It is very important because on
this rests the future of the nationalised
banking industry, because it has been
emphasized more than once that it
would be the duty of the Government
to enlist the willing co-operation of the
workers in the fulfilment of the objecs
tives of the Bill and for that purpose
I feel that the Government should also
make certain regulations which will en-
sure the greatest possible participation
of the employees at different levels for
the management of the banks. There-
fore this is in the interest of the effi-
cient management of the nationalised
banks and I think there should not be
any two opinions that the employees
should be given an opportunity of parti-
cipation in the management. That has
been, as a matter of fact, the declared
objective of the Government. If that
is the declared objective of the Govern-
ment, in this particular industry partici-
pation of the employees is all the more
needed. Mr. Vice-Chairman, as you
know, the bank employees in thousands
have been demanding the nationalisa-
tion of banks and when that nationalisa-
tion is being done I think in the larger
interests the workers should be given a
chance to manage the, nationalised sec-
tor. Therefore the Government should
also make regulations for the establish-
ment of the joint consultative machinery
at all levels because that will minimise
the scope of conflict; that will minimise
the demands being raised by the em-
ployees and if at all they are raised they
will be decided at the level where they
are raised and there will be amicable
settlement which will be very beneficial
to the efficient working of the nationa-
lised banks.

SHRI ARJUN ARORA (Uttar Pra-
desh) : Sir, may I say a few words
about this amendment ?
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Which amendment?

SHRI ARJUN ARORA : Mr. Chitta
Basu’s amendment to clause 24, because

I had given notice of a similar amend-
ment.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Yes; No. 122, but
you were not here. You can say a few
words.
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SHRI ARJUN ARORA : I am con-
strained to say a few words because
while moving his amendment Mr, Chitta
Basu has confused between Joint Consul-
tatne Council and Joint Management
Council While he has move for the 1nsti-
tution of a Joint Consultative Council at
all levels he has argued m faveur of a
Joint Management Council, Joimnt Con-
sultative Councils as understood 1n
labour parlance do not have anything
to do with management When I press
for the establishment of Jomnt Consulta-
tive Councils I am not asking the
Government to mstitute Joint Manage-
ment Councils though I feel that also
will be a correct step. Joint Consultative
Councils are meant to be bipartisan
bodies to settle all labour matters, to
remove friction between management
and labour The Prime Minister 1n all
most all her speeches has mentioned
the importance of bank employees and
we have great hopes that the nationalis-
ed banks will function smoothly and
efficiently with the co-operation of the
employees There are one lakh and
eightyfour thousand bank employees 1n
the country and a bulk of them are em-
ploved m these fourteen banks There
should be some machimery which wall
ensure that whenever there are differ-
ences about conditions of employment,
conditions of labour, wages, etc they
are settled expeditiously round the table
and that demonstrations and strikes do
not become necessary, nor do references
to adjudication become necessary That
can be done through the Jomt Consul-
tative Councils  Therefore while not
agreeing with the arguments of Mr
Chitta Basu I support his amendment
and I urge upon the Government to ac-
cept this amendment It 1s good that the
Labour Mmister who advocates the set-
ting up of Jont Consultative bodies
everywhere 1s present and I hope he
will advise his colleague, the Law Minis-
ter, to accept this amendment.

SHRI NIREN GHOSH (West Ben-
gal) . Mr. Vice-Chairman, one word
It 15 true, and I more or less agree
with Shrn1 Arjun Arora, that the labour
relations must be smoothened out and a
proper machinery should be set up If
there 1s some sort of council, all the
more good Let us hope that the Gov-
ernment will accept this amendment But
n making this point I want to add one
thing 1 read something in the papers
saying that the employees would be
given a role 1n the management. I do
not know whether 1t 1s a fact. The
whole point 1s that the elected repre-

[ RAJYA SABHA ]
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sentatives of the employees must sit on
the board of directors directly, It 1s
not a sort of council or anything. Only
then they can have a democratic voice
m the functioning of the banks to some
extent It may check and see that tunds
are not diverted for other purposes, that
the funds are utilised for the purposes
for which they are meant. So, that
should be taken mto consideration That
is the only pomnt I want to make that
elected representatives of the employees
should sit on the board of directors with
full powers

SHRI P, GOVINDA MENON : Re-
garding amendment No. 96 moved by
Mr Jha, I would give a categornical as-
surance that clause 15(4) which we
have already passed provides for and if
1t 1s not clear enough to him I say that
1t 1s not the imntention of Government to
disturb the existing semonty which
exists between different employees of the
existing banks That will be preserved
You can take 1t as an assurance from
Government,

Regarding the joint consultative coun-
cils moved by Mr., Chitta Basu and
supported by Mr Arjun Arora, [ have
had consultations with the Labour
Minister as the amendment was being
taken up and he assured me that a Bill
to provide for joint consultative coun-
cilg or a jomnt consultative machmnery—
that 1s the term which he used—is ready
and 1t 1s shortly gomng to be introduced.
Now, here these fourteen nationalised
banks are a few only among the various
nationalised projects If we want to
have a jomt consultative council or
machmery or things like that, an idea
with which 1 have great sympathy, when
that Bill comes up we can take up this
matter whether these banks also could
be included as projects to which the
jomnt consultative machinery 1s apph-
cable along with other nationahised pro-
jects  But we should not single out
these fourteen nationalised banks alone
for this purpose If we are gomng to
have a joint consultative machinery, we
should have 1t for the State Bank of
India, we should have 1t for other
nationalised projects Let us not do
things 1n a piece-meal manoer.

Regarding amendment No. 94, Mr.
Dahyabhai Patel appears to have an al-
lergy to the Central Government . . .

SHRI DAHYABHAI V. PATEL:
Yes, particularly because of the manner
in which they have brought thig Bill
and you are rushing it through.
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SHRI P. GOVINDA MENON: l
Whatever may be the reason. Sometimes
a reason can be found for an allergy. f
Now, we have said in the clause that !
the regulations will be framed by the
board of directors in consultation with
the Reserve Bank of India and with the
concurrence of the Central Government.
He wants the Central Government to be
omitted. Now, these are banks whose
entire capital is that of the Central Gov-
ernment and it belongs to the Central
Government. The boards of directors
are only agents of the Central Govern-
ment to carry on the banking business !
and we say that the regulations will be !
framed in consultation with the Reserve
Bank of India. Still he wants to omit
the Central Government from that
clause, Why should he be so allergic
to the Central Government ?

SHRI DAHYABHAI V. PATEL:
Because you have behaved like this.

SHRI P. GOVINDA MENON : Any-
how, the Central Government is there,
whatever be your opposition to the Cen-
tral Government and, therefore, I am
not willing to accept this amendment,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

94, “That at page 12, lines 16-17,
the words ‘and with the previous
sanction of the Central Government’
be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

95. “That at page 12, after line 39,
the following proviso be inserted
namely :(—

‘Provided that the total amount
of salary and allowances and per-
quisites to any one shall not exceed
rupees one thousand and five hun-
dred per month,”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is :

96. “That at page 12, after line 41,
the following be inserted, namely :—

‘(ee) the terms and conditions of
service shall maintain the existing
seniority and shall not be adverse

925 R, S./69
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of Undertakings) Bill, 1569
to what they are at the time of
taking over the banks.’”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : The question is:

97. “That at page 13, after line 12,
the following be inserted, namely :—

‘(n) the establishment of joint
consultative councils at all levels
consisting of the representatives of
management and recognised trade
unions of the employees including
supervisory staff.’”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA) : The question is:

“That clause 24 stand part of the
Bill.”

The motion was adopted.
Clause 24 was added to the Bill,

Clause 25—Amendment of certain
enactments.

SHRI DAHYABHAI V., PATEL:
Sir, I move :

98. “That at page 13, for lines 22
to 38, the following be substituted,
namely :—

‘(1) In the Banking Regulation
Act, 1949, in sub-section (c) of
section 5, for the words ‘any com-
pany’ the words, figures and
brackets ‘a corresponding new bank
constituted under section 3 of the
Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1969, and any Company’ shall be
substituted.” ”

SHRI CHITTA BASU : Sir, I move :

99. “That at page 13, lines 28 to
32 be deleted.”

SHRI K. P, SUBRAMANIA
MENON : Sir, I move:

100. “That at page 13, for lines 28
to 32, the following be substituted,
namely :—

‘(b) Section 36AD of
Banking Regulation Act,
shall be omitted.’”

the
1969,
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SHRI REWATI KANT SINHA : Sir,
I move:

101. “That at page 14, after line
51, the following be inserted, name-
ly i:—

‘(3A) Notwithstanding anything
contained in any Act for the time
being in force the corresponding
banks shall not maintain any secret
reserves and all reserves shall be
published within three months of
the passing of this Act.’”

SHRI ARJUN ARORA:
move :

123, “That at page 13, for lines 28
to 32, the following be substituted,
namely :—

‘(b) Section 36AD of the Bank-
ing Regulation Act, 1949, shall be
omitted.’ "

124, “That at page 14, lines 41 to
45 be deleted.”

Sir, I

The questions were proposed.

SHRI M. K. MOHTA : Mr. Vice-
Chairman, amendment No. 98 to clause
25 is a very important amendment and
1 would appeal to the hon. Minister not
to dismiss it lightly. The effect of the
amendment would be that the entire
Banking Regulation Act would apply to
the nationalised banks and not simply
three of the sections as have been men-
tioned in the Bill. Since the Banking
Regulation Act has been applying to all
the banks in the country and would
continue to apply to the smaller banks,
there is no reason why the Act should
not apply in its entirety to the nationa-
lised banks also. After all the provi-
sions contained in the Banking Regula-
tion Act were thought to be so neces-
sary by the Government itself that they
were made applicable. What is the
reason now for taking the nationalised
banking sector out of the purview of
other provisions of this Act, other than
the three sections that have been men-
tioned here specifically? Our submis-
sion, therefore, is that the entire Act
ought to apply to the nationalised banks
also.

SHRI CHITTA BASU: Mr. Vice-
Chairman, it is very important in the
sense that the House knows that the
entire working-class of this country has
agitated against the inclusion of section
36AD in the so-called Banking Regula-
tion Act. By that particular provision
certain inalienable democratic rights of
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of Undertakings) Bill, 1969
the employees have been taken away. It
is a matter of great regret and surprise
that the particular hated provision is
also going to be applied in the case of
the employees of the nationalised sector
of banking. Therefore, again I am to
emphasise that when the Government
wants the willing co-operation of the
banking employees to make the object
of the Bill successful, this particular pro-
vision will simply alienate their support
and rob them of their democratic rights
to continue their struggle, which has
been taken away by the Govern-
ment. Therefore, it is quite improper
on the part of the Government to in-
corporate that particular, hated section
in this new Bill which, according to the
Prime Minister, is going to usher in a
new era. If anything is to be ushered
in, we would welcome it, but by the
incorporation of this particular section,
in our hopes are going to be belied to
a very large extent. Therefore, even
at this late stage in the consideration of
the Bill 1 think good sense will dawn
on the Government to accept my amend-
ment and free these bank employees
from the dire circumstances under
which they have to work even today.

SHRI K. P. SUBRAMANIA
MENON: Mr. Vice-Chairman, this
section 36AD of the Banking Regula-
tion Act, 1949, when it was being dis-
cussed in this House, we on this side
had opposed it. As you remember, Sir,
this section provides for punishing any
employees for conducting demonstration
or some other activity in the premises
or near the premises of a bank, That
means any trade union activity can be
classified and can be brought under the
provisions of this section. At a time
when the banking industry is being
nationalised, when the workers are being
represented on the Board, when the
offer is made to give them a seat on
the Board of Advisers or Board of Di-
rectors, etc.,, I do not see any reason
why this particularly pernicious section
of this Act should still remain on the
Statute Book because this is a Sword
of Damocles hanging on the head of
the employee, and if the Government
is very serious about getting the co-ope-
ration of the employees, then the Gov-
ernment should withdraw this section
from the Act. I hope that in view of
the particularly difficult times which we
are likely to face especially from reactio-
nary sections against the move of the
Government to nationalise the banks
and in view of the fact that they will
try by every means to sabotage it
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through the bigger officers, directors,
.etc., whom the Government may ap-
* point, it is necessary that the_Govem-
ment should get full co-operation from
those employees in running these banks,
and in getting their co-operation_the re-
moval of this section from the Banking
Regulation Act will be a great help.

Thank you.
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“Notwithstanding anything con-
tained in any Act for the time being
in force the corresponding banks shall
‘not maintain any secret reserves_aqd
all reserves shall be published within
‘three months of the passing of this
Act.”
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SHRI ARJUN ARORA : Sir, section
36AD of the Banking Regulation Act,
1949, was introduced by the so-called
social control measure in the teeth of
opposition of the bank employees all
over the country and of the democratic
opinion in the country. This section
36AD was an anti-trade-union measure
and by introducing it a great wrong was
done to the bank employees, their trade
unions, and their right to organise and
to agitate for betterment of the condi-
tions of living by the bank employees.
Now that the Government has taken
this commendable step of nationalising
14 major banks, the employees of these
banks should be restored the rights
which they enjoyed before February,
1969, democratic and trade union rights,
This section 36AD should not apply
to the nationalised banks.

SHRI BALACHANDRA MENON :
It is surprising that the Government is
still thinking of having the old discredit-
ed section 36AD to be brought again
in this legislation. Last time there was
terrible opposition to it, and in the
social control legislation they brought
here they tried their best to bring this
section with a view to denying the bank
workers their legitimate trade union
rights. The workers strongly opposed
it then. Now under this section even
an ordinary pen-down strike will be-
come a criminal offence. What will
happen is if there is a cognisable of-
fence, he will be arrested, he will lose
his job. This is the position. Even
under the ordinary trade union legisla-
tion if the ordinary workers resort to
any action, they have got a right to be
heard under the Industrial Disputes
Act. Otherwise at least the manage-
ment will have to give a charge-sheet.
Here there is no such thing. Such a
provision should not be there. You
have again brought it. I request that
this provision should be taken away.
That is absolutely necessary. How will
the workers keep quite when they have
to agitate for their rights ? Even a pen-
down strike will become an offence be-
cause it disturbs the working of the
bank. This section as it is will create
such a situation that even legitimate
trade union activity will become impos-
sible. That is why unless this is remov-
ed, you are not going to win the enthu-
siastic support of the workers for this

3314
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[Shri Balachandra Menon}

legislation, which is absolutely neces-
sary. Yesterday the Prime Minister was
telling us that she has been greeted by
workers and bank employees for bring-
ing this measure, because they are much
more patriotic than many others, and
they understand its implication and they
know how big a social change is ef-
fected if this Bill comes through and
if it is accepted. That patriotism of
the workers can very well be mobilised
and can very well be utilised by you
for other actions if you have the gene-
rosity to remove that hated provision
which Shri Morarji Desai brought lasi
time. I request you to do that.

SHRI NIREN GHOSH : Sir, it is an
important amendment and I think the
House consider it seriously, and the
Government also. The Prime Minister
is making fighting speeches—I welcome
that—for the common man. Now, in-
clusion of this clause in this Bill, I
cannot correlate with that speech. It
casts a sort of doubt. You know, Sir,
generally the democratic forces in the
country have supported the nationalisa-
tion measure. So far, almost every-
where, the managements of these under-
takings and institutions have come down
heavily on the employees and the
workers. So, sometimes the question is
raised, why do you press for nationali-
sation ? It will go against your inte-
rest. It will ‘crush the trade union
movement. They will not listen to 1t
The capitalists will utilise even the natio-
nalised undertakings. Now it seems
that Mr. Morarji Desai has gone, but
his ghost remains here. He is symbo-
lised by this clause. I am astounded
and surprised how the Minister could
at all think of including such a clause
in this measure. It may—Ilet me warn
here and now when the Bill is being
debated—defeat the very purpose of
this Bill in the coming days.

Let me tell you, Mr. Vice-Chairman,
if the relations with the employees are
good, if they have a voice in the
management—as I suggested even in the
Board of Management—there will not
be any agitation inside the premises and
all that. If not, whether there are laws
or not, there will be agitatian, whatever
it may cost. We will not break the law,
we will break the courts and jails and
everything if it comes to that, if the
hand of oppression continues inside the
nationalised undertakings, even in the
public sector undertakings. So, when
this Bill has gathered so much support
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from all sections of the House and in-
side the country, I would request the
Minister piloting the Bill and the Prime
Minister—she is not here; otherwise I
would have pointed it out to her serious-
ly—that even at this juncture they
should delete this clause. This bodes
ill and the united democratic forces—
I do not speak alone—will be forced
to take up this issue with the Govern-
ment again and again and there is bound
to be trouble in future. So, I would
request the Minister even at this stage
to delete this clause from the Bill.

[THE DEPUTY CHAIRMAN in the Chair}

SHRI P. GOVINDA MENON : Re-
gardu_lg amendment No. 98, I should
submit that Shri Dahyabhai Patel and
company in their—what shall T say—
lack of faith in the bona fides of the
Government want the entire Banking
Regulation Act to apply to the new
banks. What we have done in the Bill
Is to apply section 51 of the Banking
Regulation Act to this new Act. I want
to explain this at some length. Section
51 culls out certain sections of the
Banking Regulation Act which shall
apply to the State Bank of India, a
nationalised bank, in which there is no
shareholding.  Similarly, we say that
section 51 shall apply to these nationa-
lised banks, that the entire Banking Re-
gulation Act cannot apply to these new
public sector banks can be shown by
reading one section at random from the
Banking Regulation Act. I will refer to
section 12,

Now, if Mr. Dahyabhai Patel’s
amendment is passed, then section 12
v;fll.ll also apply. Section 12 reads like
this—

“No banking company shall carry
on business in India unless it satisfies
the following conditions, namely,

that the subscribed capital of the
company is not less than one half of
the authorised capital and the paid-up
capital is not less than one half of
the subscribed capital . . .” ete.

Now, this Banking Regulation Act
has been enacted to apply to joint stock
banks and therefore there are references
to shareholding, etc. Then there is
section 22 which says that a licence of
the Reserve Bank of India is necessary
in order to allow these public corpo-
rations to carry on banking business.
Now, it will not apply because we are
now passing a legislation constituting 14
new banks to carry on banking business.
It will bave na shareholding. There-
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fore, there are various sections of the
Banking Regulation Act which cannot
apply to these new 14 banks as they
will not apply to the State Bank of
India. So, what we have done is to
apply section 51 to the new banks.
Section 51 says—“The following sec-
tions shall apply to the State Bank of
India”. Therefore, I cannot accept
amendment No. 98,

Then 1 wiIll come to amendment No.
101 where it is stated—

“Notwithstanding anything con-
tained in any Act for the time being
in force the corresponding banks
shall not maintain any secret reserves
and all reserves shall be published
within three months of the passing
of this Act.”

The Mover of this amendment is
under the impression that the common
‘words “secret reserves” apply to some
black market money which 1s in some
of these banks put by big people there
or things like that. Now, a secret re-
serve means a reserve created by
undervaluing the assets and overvaluing
the debts. Thereby a secret reserve is
created. It is a national thing. It is
not secrcet money. Therefore this
amendment which says that the secret
reserves shall be brought out has been
based on a misapprehension.

Then the object of the other amend-
ment is the deletion of section 36AD
of the Banking Regulations Act. For
that purpose, what has been done is,
Mr. Arora, Mr. Subramania Menon and
others have moved an amendment,
which I should point out is out of order.
Tt is an amendment to the Banking Re-
gulations Act which cannot be done
here. But the object can certainly be
achieved by Mr. Chitta Basu’s amrend-
ment in which he says that this parti-
cular provision in the Bill should be
deleted.

Now, I do remember the fierce con-
troversy regarding this clause which took
place in both Houses of Parliament
when the social control measures were
moved. 1 do not want to refer to the
merits of that matter. Without referring
to the merits of the matter, T would
say that it js not acceptable to me for
very good reasons. Now, section 36AD
applicable to the Reserve Bank of India,
jt is applicable to the State Bank of
India, it is applicable to all the other
banks in India. It was applicable to
these 14 banks before.
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of Undertakings) Bill, 1963

SHRI NIREN GHOSH : Why should
it be applicable at all?

SHRI P. GOVINDA MENON :
Therefore, I do not want to accept a
situation in which section 36AD will
be applicable to all the banks of India
except these 14 nationalised banks and
for that reason . . .

SHRI NIREN GHOSH : Have the
deletion here and extend it to others,

SHRI P. GOVINDA MENON : And
for that reason, without going into the
merits of the matter, I oppose it. It
was suggested, why not delete it. It can
be deleted only if a Bill is brought to
amend the Banking Regulation Act.
That is what I was saying. That is
why I said that the amendments of Mr.
Arjun  Arora and Mr., Subramania
Menon were out of order.

SHRI NIREN GHOSH: Can you
give an assurance that you will do it?

SHRI P. GOVINDA MENON: I
cannot give that assurance. I am here
to pilot this Bill. T am not the Finance
Minister in the Government of India.
Therefore, I cannot give any assurance
on that matter. I can give all assu-
rances which will pertain to the Bill
which is being discussed. With respect
to 36AD my objection is, without going
into its merit, that it is wrong . . .

SHRI ARJUN ARORA: May I
interrupt you for a moment? As Mr.
Niren Ghosh has said, you may begin
a good thing anywhere and it will ex-
tend itself. If you accept this amend-
ment and free the employees of these
14 nationalised banks from the rigours
of section 36AD the other employees
will know how to get section 36AD
annulled, not by mass action and
demonstration but by reference to
a court of law because you will
be discriminatory, etc. You know
law much better than T do. If you
begin it here, the bank employees all
over the country will be free of the
rigours of this unwarranted section
36AD.

SHRI P. GOVINDA MENON : Pro-
bably if you go to a court of law, it
may be this amendment which may be
struck down and not the existing pro-
visions in the Banking Regulation Act
because they exist there.

I am moving this Bill with the object
of bringing into existence 14 public
sector banks. I do not agree to a situa-
tion in which these 14 banks will be
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discriminated invidiously, Article
36AD should be applicable to them
naturally because it will be applicable
to banks even in the private sector
which aie not nationalised. For that
reason I oppose this amendment.

THE DEPUTY CHAIRMAN : The
question is :

98. “That at page 13, for lines 22
to 38, the following be substituted,
namely :—

‘(1) In the Banking Regulation
Act, 1949, in sub-section (c¢) of
section 5, for the words ‘any com-
pany’ the words, figures and
brackets ‘a corresponding new
bank constituted under section 3 of
the Banking Companies (Acquisi-
tion and Transfer of Undertakings)
Act, 1969, and any Company’ shall
be substituted.” ”

The motion was negatived,

THE DEPUTY CHAIRMAN : The
question is :

99. “That at page 13, for lines 28
to 32 be deleted.”

The motion was negatived,

THE DEPUTY CHAIRMAN : The
question s :

100. “That at page 13, for lines
28 to 32, the following be substituted,
namely :—

‘“(b) Section 36AD of the Bank-
ing Regulation Act, 1949, shall be
omitted.’ ”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is :

101. “That at page 14, after line
51, the following be inserted, name-
ly :—

‘(3A) Notwithstanding anything
contained in any Act for the time

being in force the corresponding
banks shall

not maintain any
secret reserves and all reserves
shall be published within three

months of the passing of this Act.’”
The motion was negatived.
THE DEPUTY CHAIRMAN : Am-

endment No. 123 is barred because
amendment No. 100 is lost,
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124, The question is:

“That at page 14, lines 41 to 45
be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is :

“That Clause 25 stand part of the
Bill.”

The motion was adopted.
Clause 25 was added to the Bill,

Clauses 26 and 27 were added to the
Bill,

The First Schedule was added to the
Bill,

The:

The Second Schedule

SHRI BALACHANDRA MENON :
Madam, I move :

102. “That at pages 17 to 19, for
the existing Second Schedule, the
following be substituted, namely :—

‘The Second Schedule
(See section 6)

The compensation to be paid by
the Central Government to each of
the existing bank in respect of the
acquisition of the undertaking
thereof shall be :

(i) an amount equal to the stock
exchange average market rate of the
shares for each of the existing banks
for preceding three years from the
date of acquisition; or

(ii) the actual value of the paid-up
shares in each of the acquired units,
whichever is higher.’”

(The amendment also stood in the

names of Sarvshri Bhupesh Gupta,

M. V. Bhadram, Z. A. Ahmad and
Kalyan Roy)

SHRI M. D. NARAYAN (Mysore) :
Madam, I move :

103. “That at page 17, line 25,
after the words ‘State Governments”
the words ‘and Trustee securities gua-
ranteed by the Central or State Gov-
ernments’ be inserted.”

SHRI K, P. SUBRAMANIA
MENON : Madam, I move :

104. “That at page 18, after line



3321 Banking Companies
20, the following explanation be in-
serted, namely :—

‘Explanation.—In the calcula-
tion of assets, the value of assets
equal to the total number of Spe-
cial Reserve of a Bank formed in
accordance with the provisions of
the Banking Companies Act, 1949,
shall not be taken into account.’”

105. “That at page 18, for lines
22 to 26, the following be substituted,
namely :—

‘Explanation 1.—For the purpose
of this clause, “value” shall be
deemed to be the book value of
the land or buildings as on the 19th
day of July, 1969."”

[The amendments also stood in the

names of Sarvshri M. R, Venkataraman,

G. Gopinathan Nair and Kesavan
Thazhava)].

SHRI DAHYABHAI V. PATEL:
Madam, I move :

106. “That at page 19, after line
35, the following be inserted, name-
ly :(—

‘(i) goodwill of the undertakings
as a going concern, regardless of
whether any such asset appears in
the book of the bank, valued at an
amount equal to the aggregate of
the profits of the bank (after de-
duction of tax) in respect of five
completed accounting years 1964,
1965, 1967 and 1968, plus the ag-
gregate of the sums, if any, trans-
ferred to reserve fund in respect of

29

those five accounting years’ ”.

(The amendment als¢ stood in the

names of Sarvshri M. K, Mohta, K.

Sundaram, Lokanath Misra, Devi Singh
and Ram Singh)

The questions were proposed.

SHRI BALACHANDRA MENON :
The question is how compensation
should be paid. It is estimated to be
Rs. 75 crores. It is also said that it
may be up to Rs. 150 crores. My sub-
missicn is that an amount equal to the
average market rate of the shares of
the existing banks should be paid as
compensation. It will mean that we
actually compensate these people much
more and that money will also be used
for blackmarketing, cornering other
shares, etc. Compensation should not
be paid to that extent. I am not going
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to the extent of saying that there should
be no compensation., That situation is
over. We shall compensate to the ex-
tent that it is considered fair. What you
are paying is not compensation. You
are paying much more for the anti-
national activities of these unscruplous
people,

SHRI N. SRI RAMA REDDY : Sup-
pose he is a poor man.

SHRI BALACHANDRA MENON :
In the case of poor men also what they
should get is a fair compensation. It is
not that their poverty should be remov-
ed this way. That is why I suggest that
my amendment be accepted.

o\ e ATEf : 7 g9 9T 9i™r FgAr
TIZAT E | T WSS ¥ S 9FAT AH
& Susr A G § o oY siEde st
qrarres Jw 3 st s=arfag far @ s
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“The compensation to be paid by
the Central Government to each of
the existing bank in respect of the

acquisition of the undertaking thereof
shall be :

(i) an amount equal to the stock
exchange average markét rate of
the shares for each of the existing
banks for preceding three years
from the date of acquisition; or

(ii) the actual value of the paid-
up shares in each of the acquired
units, whichever is higher.”
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SHRI A. G. KULKARNI (Maha-
rashtra) : 1 want to say one word.

THE DEPUTY CHAIRMAN : Just
one word.

SHRI A. G. KULKARNI : One or

two minutes. Actually, Madam, I can
educate the House on this matter. I am
speaking now because I have not spoken
on this Bill. Because this is a very
important clause for the shareholders,
I want to bring to the notice of the
Minister that there are the First Sche-
dule and the Second Schedule. He has
said that the estimated compensation
to be paid will be Rs. 75 crores. In the
Second Schedule you have stated that
appreciation in the values will also be
paid to the share-holders,

7 PM.

Madam, I want to point out that the
depositors had deposited money into
the bank and the bank management in-
vested the money that they got—by way
of the difference between the interest
accrued and the interest paid plus ex-
penses—on the strength of those depo-
sits in purchasing certain securities and
buildings. Now, in this country during
the last three Plan periods there has
naturally been an increase in the prices
of buildings. It is not as if the share-
holders have made some big effort of that
the management has made some heroic
effort to appreciate their value. That
increase is a natural development in the
last three Plans. Madam, particularly
T would like to draw the attention of
the Minister to the fact that if you take
the balance-sheets of all the 14 nationa-
lised banks, you will see that the amount
paid on equity capital is about Rs. 27.94
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crores, preference capital, Rs., 0.54
crores and free reserves, about Rs, 37.34
crores, the total amount being about
Rs. 65.82 crores. If this is met, justice
will be done. Here the free reserves
are also out of profits. What I want
to say is that what the Government pro-
poses in the Second Schedule goes be-
yond the scope of what nationalisation
means. Here the increase due to re-
valuation of Government and non-
Government securities is round about
Rs. 50 crores and the increase
due to re-valuation of buildings and
lands is about Rs. 33 crores. This
increase of Rs. 83 crores is not
because of any effort on the part of the
shareholders.  This appreciation in
value is due to the various development
Plans. So when the compensation
money to be paid to the shareholders
is to be considered, I would like the
Government to take due note of what
1 have stated. That is one thing.

Secondly, the secret reserves of the
bank is not a national item. How is
this secret reserve created ? It is created
like this. Suppose I declare 10 or 15
loans as bad loans, then I get that much
benefit by way of less income-tax. But
they will be there in the books of the
bank—they are not washed out—and
after some years they go after the deb-
tor and through the court recover the
money. So that reserve is already there
in a different form.

SHRI N. SRT RAMA REDDY : No,
no.

SHRI A. G. KULKARNTI : It is so.
So T want to plead with the Government
that they may examine this through ex-
perts. I maintain that the secret re-
serve is not a notional item. It is an
item which is there in the books of the
banks and it can be cashed.

SHRI M. D. NARAYAN : Madam
Deputy Chairman, regarding compensa-
tion it is provided that securities of the
Central and State Governments other
than the securities specified in clauses
(ii) and (iii) of Part I (C) of the
Second Schedule maturing for redemp-~
tion within five years from the com-
mencement of the Act shall be valued
at the face value or the market value,
whichever is higher. But trustee secu-
rities are not included in the definition
of “securities of Central and State Gov-
ernments”. Therefore, various trustee
securities other than the securities of
Central and State Governments like the
securities of municipalities, electricity
boards, land mortgage debentures, hous-
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ing boards, etc., will not come under
this clause but will be included in clause
(iv) which reads as follows :

“where the market value of any
security, share, debenture, bond or
other investment is not considered
reasonable by reason of its having
been affected by abnormal factors, the
investment may be valued on the basis
of its average market value over any
reasonable period;”

Now this is unfair as some of the banks
have gone in for heavy investment in
electricity boards, land mortgage deben-
tures, etc., on the guarantee of the State
Government. Their market quotations
are sometimes two years old because
there have been very few transactions
in this. Therefore, I sugpest that the
trustee securities guaranteed either by
the Central Government or the State
‘Governments should also be included in
clause (i) of Part I (C) of the Second
Schedule,

SHRI K. P. SUBRAMANIA
MENON : Madam Deputy Chairman,
now as you know, we are against paying
compensation of any kind for this sort
of thing, because in this particular case
the money would have been paid back
to the shareholders through dividends
many times during the last so many
years. Therefore, there is no material or
moral reason to pay anything to the
shareholders by way of compensation
for the banks taken over by the Govern-
ment. All the same, since we have got
a Constitution which provides for such
compensation and the question of am-
ending the Constitution to obviate the
necessity of paying such compensation
is not at the moment on the agenda, I
would have thought that the Govern-
ment would have tried to decrease the
amount of compensation as far as pos-
sible, to keep it at the lowest limit.
But the provisions in this Bill would in-
flate the compensation beyond all mea-
sure in such a way as to defeat the very
purpose of nationalisation of the bank-
ing industry, because for many vears to
come, the profits which would accrue
out of the banking business would be
required to pay back compensation to
the bank owners. Therefore, 1 have
suggested two amendments. My first
amendment is that in the calculation of
assets, the value of assets equal to the
total amount of Special Reserve of a
bank formed in accordance with the
provisions of the Banking Companies
Act, 1949, ghall not be taken into ac-
count. Now, according to the Banking
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Companies Act, if you keep a Special
Reserve, it gets tax exemption from the
Government, Therefore, a provision
had been made to keep this money as
Special Reserve, which should have ac-
tually sone to the public exchequer.
Therefore, there is absolutely no moral
reason why the Government should now
give compensation for the assets formed
by this Special Reserves, which have
been given tax exemption, etc., for its
formation.

Secondly, the value of buildings and
lands should be the book value and not
the market value. As you know,
Madam, during the last so many years,
due to the development activities of the
Government, the value of lands and
buildings has appreciated beyond all
measure and for this the capitalists or
the bankers have not contributed any-
thing at all. In fact, they have benefited
by the urbanisation, by the improve-
ments in the city and by the conges-
tion. They have got more rent out of
it. Therefore, why should Govern-
ment, when they take over these lands
and buildings, pay anything other than
the book value of these buildings and
land ? To pay the higher market value,
which is beyond all its real intrinsic
merit, is just a method of giving a lot
of public money to these bankers and
the shareholders, Thank you.

SHRI M. K. MOHTA: Madam
Deputy Chairman, this is an extremely
important matter, this matter of com-
pensation to be paid for the acquisition
of the banking business from the four-
teen nationalised banks. I can under-
stand one point of view which was pro-
pagated by Shri Rajnarain a little earlier
that no compensation should be paid at
all.  Although Mr. Murahari was good
enough to concede that at least the par
value of the shares should be paid, Mr.
Rajnarain said, “Don’t pay anything.”
Even though I do not agree with him,
I can understand that particular point
of view ... (Interruption) But if you
are going to pay compensation, at least
pay a fair compensation.

As far ag the scheme of compensation
that has been formulated under the Bill
is concerned, all the tangible assets
would be taken into account—all tan-
gible assets like buildings, land, re-
coverable advances, and so on and
so forth. But what about goodwill?
After all, a business does not run on
taneible assets alone. Suppose vou in-
vest Rs. 100 in one business it may
yield Rs, 5. If you invest Rs. 100 in
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a second business, it may vield Rs, 20.
And in a third business if you invest
Rs. 100, it may result in a loss of Rs.
20 like some of our public sector under-
takings . . .

DR. B. N. ANTANI (Gujarat) : All
of them.

SHRI M. K. MOHTA : Can all these
three businesses be valued at the same
hundred rupees ? No investor would do
it. Even the Government would not do
it. After all, the element of goodwill
is there. The element of goodwill which
is accepted all over the world, is not
taken into account while fixing the
compensation for the shareholders of
these fourteen banks here. The element
of goodwill does not appear in any
books of accounts, but there is a way of
ascertaining the goodwill and the crite-
rion for that is the profits that have
been made by the concern for the last
three or four or five years. Therefore,
it is my submission that the element of
goodwill must be taken into account
while fixing the compensation and the
procedure for ascertaining such good-
will has been mentioned in my amend-
ment. I would request the Govern-
ment to accept my amendment.

SHRI P. GOVINDA MENON:
Madam, this matter of compensation
is probably the most important provi-
sion in the Bill, and therefore, I crave
your indulgence to give me a few
minutes to explain the matter. I am
sandwitched between two opinions, one
group of Members saying that the com-
pensation provided is top much and the
other section saying that it is too low.
It is in that predicament that 1 am
situated. Therefore, before looking into
the matter from a theoretical point of
view, I want to ask the Members of this
House to look into the assets given here
and consider what we are taking. They
are given in (a), (b), (c), (d), etc.—

“(a) the amount of cash in hand
and with the Reserve Bank and the
State Bank of India (including foreign
currency notes which shall be con-
verted at the market rate of ex-
change);”

So, on the 19th July the Government of
India took over some cash from the
existing banks, The word “asset” is a
general word. What we have taken
under (a) is cash which exists as cash
including foreign currency in these four-
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teen banks, and by way of compensa-
tion for this cash we are giving them
securities at 4% per cent with a term
of ten years and securities at 5% per
cent with a term of thirty years. If the
Government of India were to take that
much of cash from the public today,
these are the borrowing rates.

Then come to (b)—

“the amount of balances with any
bank, whether on deposit or current
account, and money at call and short
notice, balances held outside India
being converted at the market rate of
exchange :”

So, in (b) also we are taking some
money from the existing banks and
giving them these securities.

If you come to (¢) it is our owm
securities we are taking—

“the market value, as on the day
immediately before the commence-
ment of this Act, of any securities,
shares, debentures, bonds and other
investments, held by the bank con-
cerned;”

Then come to (d)—

“the amount of advances (including
loans, cash credits, overdrafts, bills
purchased and discounted) and other
debts, whether secured or unsecured,
to the extent to which they are rea-
sonably considered recoverable,
having regard to the value of the
security, if any, the operation on the
account, the reported worth and res-
pectability of the borrower, the pros-
pects of realisation and other relevant
consideration;”

These are the advances made by the
bank. We do not take them at the face:
value. They will be valued regard be-
ing had to the solvency of the per-
sons who borrowed and all that. So,
it seems to me that if the face value
of an advance is, say, Rs. 100, its eva-
luation will be Rs. 75 or Rs. 80 or so—
1 do not know exactly because the sol-
vency also. ..

SHRI A. G. KULKARNI : How can
it be? I do not understand this. Sup-
pose the existing Bank A has loaned
Rs. 10,000 to a certain person, say, B.
Do you mean to say that you are going
to enquire into the solvency of B and
if B is found to be solvent for only Rs.
8.000, then Rs. 2,000 are to be deduct-
ed?

SHRI P. GOVINDA MENON : That
is what T mean.
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SHRI A. G. KULKARNI : No, Sir.
How can it be ?

SHRI P, GOVINDA MENON : What
I mean is that the Reserve Bank of
India will advise the Government as to
how to value these advances, If Rs.
10,000 has been advanced to a pauper,
it cannot be valued at Rs. 10,000. 1t
will have to be valued at something

much less. I do not understand if there
is anything extraordinary in what I
said—

“the amount of advances (includ-
ing loans, cash credits, overdrafts,
bills purchased and discounted) and
other debts, whether secured or un-
secured, to the extent to which they
are reasonably considered recover-
able, having regard to the value of
the security, if any, the operation on
the account, the reported worth and
respectability of the borrower, the
prospects of realisation and other
relevant considerations;”

It is here in black and white that these
things will be taken into consideration
in valuing the advances.

I will skip over (e). I will come to
it later because there may be some con-
troversy about it.

Then come to (f). What is it? It
is again the money—

“the total amount of the premia
paid, in respect of all leasehold pro-
perties, reduced in the case of each
such premium by an amount which
bears to such premium the same pro-
portion as the expired term of the
lease in respect of which such pre-
mium shall have been paid bears to
the total term of the lease;”

That is also money taken as premia.
Then (g)—

“the written down value as per
books, or the realisable value, as may
be considered reasonable, of all fur-
niture, fixtures and fittings;”

Then (h)—

“the market or realisable value, as
may be appropriate, of other assets
appearing on the books of the bank,
no value being allowed for capitalised
expenses, such as share selling com-
mission, organisational expenses and
brokerage, losses incurred and similar
other items.”

Therefore, excepting (e) in the item of
“Assets” given in the Second Schedule,
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everything else came into the hands of
the Government of India on the 19th
July and most of which is money.

Then we come to (e) wh_ict} refers
to “the value of any land or building” . ..

SHRI GODEY MURAHARI: 'I:he
banks trade in money. It is not like
that of a store where you have stock-in-
trade. Your argument amounts to this
that you buy a store for Rs. 20,000. The
store is worth Rs. 20,000. You pay the
sum of Rs. 20,000, and then you go on
valuing every single item and pay sepa-
rately for it again.

SHRI P. GOVINDA MENON: 1
do not understand this argument. I said
when we are taking money, for taking
that money we are giving them stock
certificates . . .

SHRI A. G. KULKARNI:
money belongs to the depositors,

The-

SHRI P. GOVINDA MENON : We
will come to that later.

(Interruption by Shri A. G. Kulkarni
again)

SHRI P. GOVINDA MENON : Why
do you say that I do not know anything
about this ?

Now there is (e) which refers to
lands and buildings. Why I explain
it at length is, when you speak of
taking over the assets, you think that
you are taking over a company or a
factory or a business. It is not like
that. The only thing with the banks
are lands and buildings which have to
be valued. These are termed in the
Banking Law as non-banking assets of
a company. Under the Banking Regu-
lations no bank can keep non-banking
assets with them for more than a cer-
tain period—4 or 5 years or 7 years,
1 do not remember that,—unless it be
for the conduct of their office. There-
fore in (e) will come the office build-
ings where the office building belongs
to the bank. I know that many banks
are conducting their offices in rented
buildings, because recently there has
been a proliferation of the banking acti-
vities and new branches have started.
Where the bank owns its own lands and
buildings, how is it to be valued? We
have not provided for market value al-
though the word is used there. We said
‘ascertained value’. What is this ascer-
tained value ? You first of all consider
what will be the rental, not gross rental
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but net rental. Net rental is calculated
and it is multiplied by twelve. That is,
we presume that a eight and one third
per cent. return on real property will be
a fair return. It is only with respect to
the valuation of lands and buildings that
there can be a controversy whether the
book value should be taken or the
ascertained value. In the matter of
valuation of real property, a well-recog-
nised principle is this rental principle.
Capitalise it fifteen times, twelve times
or eighteen times, We have added up to
12 times because it would bring a return
of eight and one-third per cent. Mr.
Kulkarni said that all these belong to
the depositors. I wonder whether he
has a deposit in any of the banks and
if so, whether he would claim a share
in the assets of any of these banks.
That is a manner of speaking. These
belong to the shareholders. We are not
compensating any of the big business-
man or any of the capitalists in this
country. When we say that Bank A
belongs to capitalist X, Bank B belongs
to capitalist Y and Bank C belongs to
capitalist Z, what we mean is that these
capitalists X, Y and Z have managed
to get into their hands the money of the
thousands of sharcholders in this coun-
try and the deposits of thousands of
depositors and have manipulated. In
fact that is the nature of banking—2
few dealing with the money of many.

SHRI GODEY MURAHARI: You
are going to pay a few the money depo-
sited by many.

SHRI P. GOVINDA MENON: If
your understanding of what I said is
that way, I have not very great respect
for your understanding.

SHRI GODEY MURAHARI: If
you have proper understanding, this
Schedule would never have been there.
In the first place, Mr. Menon, you have
very little understanding of banking.

SHRI P. GOVINDA MENON: 1
do not propose to learn anything about
banking from the hon. Member., Now
these belong to the thousands of share-
holders in this country. This morning
1 read out that in one of the banks, the
Central Bank of Tndia, the number of
shareholders is about 30,000,

SHRI P, C. MITRA (Bijhar) : There
might be 30,000 but it may have been
-cornered by a few.
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SHRI P. GOVINDA MENON: I
referred to the number of shareholders.
We refer to a bank as the bank of Mr.
X, but the money we give by way of
compensation goes to the shareholders.
That is the provision in the Bill. The
interim payment will go to the share-
holders and in clause 15(4) we have
said that the existing banks shall distri-
bute it to the shareholders. Therefore
I conceive that in this fixing of com-
pensation, we should look to the fact
that this is intended to go the thousands
and tens of thousands of shareholders
in this country who are not capitalists.

SHRI M. M. DHARIA (Maharash-
tra) : I do feel that here I can under-
stand the Minister speaking because of
the present constitutional provision we
have to pay according to the present
market value so that it would not be
challenged in the Supreme Court but
has not the time come in this country
that for the implementation of the eco-
nomic measures, the protection given by
the Constitution shall have to be with-

drawn ? I want that sort of an assu-
rance from the Government in this
House. It is not a question of failing

to respect somebody’s understanding
but the question is of understanding the
present economic and social conditions
in the country and this guarantee given
under the Constitution shall have to be
taken away; otherwise this Government
is going to pay those who have already
squeezed enough money from the
society.

SHRI P. GOVINDA MENON : I am
speaking in the situation when the
Constitution referred to by Mr, Dharia
is there. I cannot forget the Constitution.
I cannot forget article 31 of the Constitu-
tion. We have to pay compensation but I
was also saying that it is not correct to
think that this is a kind of acquisition
of property from the capitalists in this
country. That will apply to other kinds
of nationalisations, not to this where
the money by and large will go to the
ordinary shareholders.

SHRI GODEY MURAHARI: This
is a wrong argument. The public limit-
ed companies have thousands of share-
holders. The same argoment will be
used by you ...

SHRI M. M. DHARIA : I want him
to study the share pattern...

(Interruptions)
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SHRI P GOVINDA MENON :
Therefore we have to take a via media.
We have to see that too much will not
go to the banks nor to too low a com-
pensation will be provided. As was
nightly pomnted out by Mr. Dharia, we
are working under the himitations of the
Constitution  That also 1s there With-
out payment of compensation, an illu-
sory compensation will not be accepted
by the court So we have to provide
a reasonable compensation Regarding
acquisition which we make under the
Constitution, when you take Rs 1,000
from a bank and say you will give 4%
per cent, security with a term of 10
years or 53 per cent security with a
term of 30 years, it 1s a reasonable thing
because we are taking money and with-
out this money these nationalised banks
cannot function From 19th July these
nationalised banks function because the
money which was there in the existing
banks have been taken over So I
would submit that all the criticisms
made one way or the other are not valid
nor are they acceptable to me What
Mr, Dharia said is a different matter but
that does not arise here

SHRI N SRI RAMA REDDY : He
wants you to act unconstitutionally.

SHRI P GOVINDA MENON That
1s not what he said He wanted me to
assure that there will be an amendment
of the Constitution and the provisions
of article 31 will be changed When
that occasion arnses, he can see where
I am in the matter.

SHRI M, M DHARIA - When we
have to pay Rs. 150 years, 15 1t not the
proper occasion ?

SHRI P, GOVINDA MENON : Mr.
Patel moved an amendment that good-
will have to me paid to all. And the
formula given for that appears to be a
very curious formula, and I am sure
some Members on the Opposttion will
also ask for a reduction for the illwill
of the companies also.

THE DEPUTY CHAIRMAN : The
questions is :

102 “That at page 17 to 19, for
the existing Second Schedule, the
following be substituted, namely —

‘The Second Schedule
(See section 6)

The compensation to be paid by the
Central Government to each of the exist-
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ing banks in respect of the acqusition
of the undertaking thereof shall be—

(1) an amount equal to the stock
exchange average market rate of the
shares for each of the existing banks
for preceding three years from the
date of acquisition, or

(u) the actual value of the paid-
up shares in each of the acquired
umts, whichever 1s higher’”

The motion was negatived.

THE DEPUTY CHAIRMAN . The
questions 1s

103. ‘That at page 17, line 25, after
the words ‘State Governments’, the
words, ‘and Trustee securities guaran-
teed by the Central or State Govern-
ments’, be inserted ”

The motion was negatived.

THE DEPUTY CHAIRMAN :
question 1s .

104 “That at page 18, after line
20, the following Explanation be m-
serted, namely .—

‘Explanation —In the calculation
of assets the value of assets equal
to the total number of Special
Reserve of a Bank formed mn ac-
cordance with the provisions of the
Banking Companies Act, 1949,
shall not be taken into account.”

The motion was negatived,

The

THE DEPUTY CHAIRMAN :
question is :

105, “That at page 18, for lines 22
to 26, the following be substituted,
namely :—

‘Explanation 1.—For the pur-
pose of this clause, ‘“value” shall
be deemed to be the book value of
the land or buildings as on the 19th
day of July, 1969.”

The motion was negatived

THE DEPUTY CHAIRMAN : The
question 1s:

106. “That at page 19, after line
35, the following be inserted, name-
ly :—

‘(i) goodwill of the undertakings
ag a going concern, regardless of
whether any such asset appears in
the books of the bank, valued at
an amount equal to the aggregate
of the profits of the bank (after

The
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deduction of tax) in respect of five
completed accounting years 1964,
1965, 1967 and 1968, plus the ag-
gregate of the sums, if any, trans-
ferred to reserve fund in respect
of those five accounting years.'”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
«question is :
“That the Second Schedule stand
part of the Bill.”
‘The motion was adopted.

The Second Schedule was added to
the Bill.

The Third Schedule was added to the
Bill.

Clause 1—Short title and commencement

SHRI J. P. YADAV : I move :
15. “That at page 1, for lines 7 and
8, the following be substituted, name-
ly :—
‘(2) It shall come into force
on such date as the Central Gov-

ernment may, by notification in
the official gazette, appoint.””

AT, § wwaar g fF 9o wder
arferra &1 a9 3 e 3@ faor #y
19 ATE & AN FAT TR § | FAT
AT ZAMT W THR IEEE WS §
f& 97 gowrdy Wz § [Afefen w3
It wa AR areafawar ag & e
FITT qTF T F A1 &) IF FT 1 AT
gt arfee | 7 5w g fagm A SR
A9 9 AERA FT T ARG FAT
g fr 9= ag o & strw @t 2R o o
T |

The question was proposed,

SHRI P. GOVINDA MENON:
Madam, I cannot accept this amend-
ment because the promulgation of the
Ordinance was on the 19th day of July,
1969, and now we cannot fix another
date on which this Bill replacing the
same Ordinance shall come into force
as an Act. The Act also should take
effect on and from the 19th day of
July, 1969.
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THE DEPUTY CHAIRMAN : The
question is :

15. “That at page 1, for lines 7 and
18, the following be substituted, name-
yi—

‘(2) It shall come into force
on such date as the Central Gov-
ernment may, by notification in
the official gazette, appoint.’”

The motion was negatived,

The DEPUTY CHAIRMAN: The
question is :

“That clause 1 stand part of the
Bill.”

The motion was adopted,
Clause 1 was added to the Bill,

The Enacting Formula and the Title
were added to the Bill,

Long title

_ THE DEPUTY CHAIRMAN : There
is an amendment but it is barred.

SHRI GODEY MURAHARI : Why
is it barred ?

SHRI P. GOVINDA MENON : It is
because only fourteen banks will be
nationalised. So the word ‘certain’ ap-
pears there.

s @ oo wewt (fage) : wdrzar,
uielz guy faar & 98 39 a@ ¥ uie-
¥z & v forg woem A gowt fofae &
9 U F F AU T o & e
A fafgwmr g ? am 3w 4 feafy
7g 2 5 53 e aredt § o SwEr
ST A AarE wfawe aT qedl AT @ )
W ¥ sifgq s us woaT @ A
W # Y uh-fagrd sEen § 9w W
M, ST AN 9T AT THIT F 2
ot graw § 5@ A A ey ) i oo
# foe a9 8 Juit &% =1 Sqww w0
vq faafex § 5o a1a a7 W sew 4y
f ofr 2o & s 4% § @R ot deges
W A9 dgges dF S g9 0§
ST TIHT AKTF fmqr 1w 1 gefag
#9 deir fear § stk & e ¢ fr ag
WA T ATIT ATF HTET GF &Y @ |



3337 Message From

SHRI P. GOVINDA MENON: It
is barred because we have already de-
cided that fourteen banks alone will be
nationalised, and they figure in the First

Schedule. So the word ‘certain’ should
be there.

THE DEPUTY CHAIRMAN : The
question is ;

“That the Long Title stand part of
the Bill.”

The motion was adopted.
The Long Title was added to the Bill.

THE DEPUTY CHAIRMAN : Be-
fore I take up the third reading there
are two messages from the Lok Sabha.

MESSAGES FROM THE LOK SABHA

1. THE CENTRAL SALES TAX (AMEND-
MENT) BILL, 1969

2, THE SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT (AMEND-
MENT) BiL, 1969

SECRETARY : Madam, I have to
report to the House the following mes-
sages received from the Lok Sabha sign-
ed by the Secretary of the Lok Sabha :

hH

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Central Sales Tax (Amend-
ment) Bill, 1969, as passed by Lok
Sabha at its sitting held on the 7th
August, 1969,

The Speaker has certified that this
Bill is a Money Bill within the mean-
ing of Article 110 of the Constitu-
tion of India.”

2)

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Salaries and Allowances of
Members of Parliament (Amend-
ment) Bill, 1969, as passed by Lok
Sabha at its sitting held on the 7th
August, 1969.”

Madam, I lay both the Bills on the
Table. qm
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THE BANKING COMPANIES

(ACQUISITION AND TRANSFER

OF UNDERTAKIN%S) BILL, 1969—
conta.

THE DEPUTY CHAIRMAN : Now
we take up the third reading. The
Minister.

SHRI P. GOVINDA MENON:
Madam, I move :

“That the Bill be passed.”
The question was proposed,

THE DEPUTY CHAIRMAN : Now
I want to appeal to the Members of the
House that those who have already
spoken may not speak again and only
those who have not participated in the
debate may speak. One Member only
from every party or group.

SHRI LOKANATH MISRA
(Orissa) : Madam, I shall take two
minutes only. In the course of the
long discussion, my party—and I sup-
pose the Jan Sangh also—made some
constructive suggestions in the shape of
amendments to the Government for ac-
ceptance. We find that the Govern-
ment is not responsive at all. There-
fore we feel it is futile on our part to
participate in the third reading of the
Bill.

(Interruptions)

If you keep on shouting I would be
on my feet for long. Madam, it is they
who are causing delay, not 1. In a
democracy, I feel, Madam, that mem-
bers of every party have the right to
speak and express their views on the
floor of the House. Now, if that right
is going to be throttled, then I would
see that the Bill does not get through
quickly; I will go on talking for half
an hour and one hour.

SHRI M. M. DHARIA : How can
you ?

SHRI LOKANATH MISRA : I will
go on talking and I will arrange that
the Members of my party go on talking
if that is the attitude.

DR. B. N, ANTANI: If you per-
mit, Madam, I can go on speaking all
night up to close in the morning.

SHRI LOKANATH MISRA: But
that is not how we view at things. We
want to behave in this House and we
want others also to behave in this



